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COUNCIL OF STATE.
Wednesday, the 24th January, 1923.

The CouncU assembled at Metcalfe House at Eleven of the Clock. 
The Honourable, the President (Sir A lexander  M ud dim an ,. Kt., C .b .i , ,  
C.I.E.j was in the Chair.

MEMBERS SWORN:

The Honourable Mr. Purshotamdas Thakurdas, C.I.E., M.B.E. 
(Bombay: Nominated Non-Official).

The Honourable Mr. David Thomas Chadwick, C.I.E. (Commerce 
Secretary).

The Honour^ible Mr. Henry Telford Stonor Forrest (Bihar and Orissa: 
Nominated Official).

The Honourable Mr. James Crerar, C.S.I., C.I.E. (Home Secretary’).
The Honourable Mr. Montagu Sherard Dawes Butler, C.B., C.I.E., 

C.V.O., C.B.E. (Educatioif Secretary).

DEATH OF THE HONOURABLE MAUNG PO BYE.

The H on o u ra b le  th e  PRESIDENT: I regret to have to report to the 
Qpuncil that since we last met we have sustained a loss by the death of the 
Hfjnourable Maung Po Bye, who was the representative in this Council of 
the Burma Province. Till he was prevented from attending this Council 
by ill-health, I think he was probably^one of our most popular Members, 
His burly figure, his picturesque attire, his considerable power of eloquence, 
which was always seasoned by a sense of humour, made him a distinct 
personality, and the Council is poorer for the loss of his genial presence. 
Before he joined us on the Council he wa#* an officer in the servm ol 
Government, and he gave up his well-earned rest on retirement to come 
forward and take part in public life at a time when to d(  ̂ so in Burma 
required a certain amount of courage. A further real sacrifice was the 
voyage fro/n Burma, which he often told ^ne was a sou^e of eat r̂en  ̂ di  ̂
cgUjnfort to him. Apart from his work on this Council hê  served as a 
'member of Sir Frederick Whyte’s Committee which franked the ne^  ̂con­
stitution for Burfjia. In fact. I think I am justified in saying that his ia*tteii 
||pars were entirely devoted to the prosecution of the best interests of tho 
Province of which h  ̂ was so proud. It may be®within thg recollection 0  ̂
fcme of you '^at on the last occasion irhen he addressed this Council he 
fca^e what I think we a 11 fe lf to be 9̂ very j)owerful appiM on behalf ot̂

( 5 2 8*)



524 oorociL OF STATE. J a n . ^1928.

Buima. He made it, as you may remember, under ciroumsta ĵices of great 
physi^^U distress; ir fact ho had to obttun the special permission of the 
Chair to address the Council Y^ile seated. I cannot help thinking he him­
self would have liked to have thoi^ht that this was his l|st action in this 
Council. I am swe it is-the unanimous wish of this Council that I should 
cause to be communicated to his widow and children our sincere sympathy 
in their sad loss. •

The H onoukablb Mu. G. S. KHAPABDE (Berar: Nominated Non- 
Ofiiojal): This is a sorry occasion and I feel that I should associate myself, 
as I believe everybody in this House does, with what has fallen from the 
Honourable President. Tne Honourable Mr. Maung Po Bye came a long 
disteuice and he used to have to travel a full week before he got to Delhi, 
and in the state of his health the fact that he undertook this long journey 
waS itself a subject of admiration to me. I had the honour to 
ifit very near to him, and in his failing health he was unable to 
say much, yet he managed to make that appeal to which the 
Chair has graciously referred. I think we really axe poorer for 
his departure in this respept that he brought to us a great deal of his 
personal experience both from the inside the administration and outside 
the administration. He was a very careful critic and also a very careful 
student on both sides, and therefore I suppose we shall always feel the 
loss caused by his passing on. I hope this message of grief will be com­
municated to his family.

The H onourable the  PRESIDENT: I think I may take it that it is 
the unanimous wish of the House that I should £ict in the direction I 
indicated.

GRANT OF HONOURS TO MEMBERS.
 ̂ The H onourable the  PRESIDENT: Before we proceed to the busi- 

Tiess of the day there remains one duty of a pleasant character, and that 
is to convey the con^atulations ot the Council to those of its Members who 
have been honoured by the King-Emperor on the 1st of January. In that 
connection I first mention the officer of the Finance Department who so 
ably assists us in the many financial discussions we have in this House, 
I refer to the Honourable Mr. Cook. I am sure the House will wish to 
congratulate the Honourable Mr. Cook on his well-earned C.S.I. (Applause.) 
There is another Honour, but unfa.liunately the recipient is not here. I 
refer to the dignity of Nawab which was conferred on the Honourable 
Major Muhammad Akbar Khan of Hoti Mardan. We are all pleased to 
see his services have been rewarded. Last but not least is the Knighthood 
conferred on our Secretary, \have every reason to know how well deserved 
that is. Not only from his work in connection with this Council, but from 
association with Mm for many years in another sphere of aptiv^y. Sir Henry 
Moncrieff Smiili commands the respect and regard of ali those who have 

 ̂ever jvorked with him. I am sure the Council ŵill desire to congratulate 
him mostk'he^ily. (Applause.) • ^

The H onour.\?le Mr. E. M. COOK (Finance Secretary): Mr. President, 
among the many congratulations I have received, there are none that I 
value more highly than those of you, Srr, and my  ̂HonouraLie Colleagues 
ixere. , ' V



Q U ESTIO N S A N D  A N SW E E S.

CONTEACT FOR ftllNTINO POSTAGE S t«MPS.

1. The H o n o u r a ble  R a i  B a h a d u r  L X l a  RAM SARAN DAB: (i)
"What were the^original rates paid to Messrs. De la Ru« and Com|rany for 
their ten years* contract from 1916, for printing postage stamps?
* ^ u )  In what yeirs did Messrs. De la Rue and Company apply lor
increAed rates and what increases did they ask for?

V {in) From what month and year were the increases sanctio»ej^ an^ 
what percentage of increase was given?

(it?) What is the approximate value of the contract?
The H onourable Mr, D. T. CHADWICK: (0 The rates are embodied 

in three schedules to the contract with Messrs. De la Rue and Comjwiny, 
the reprinting of which in the official report will involve considerable ex­
pense to which I am sure the House will not wish the Government of 
India to go. But the contract is available in my office for inspection by 
the Honourable Member or any other Honourable Member of this House.

(ii) In July 1917 and again in December 1919, Messrs. De la Rue 
-and Company asked for such increased rates as, in view of the great rise in 
the prices of materials and labour, would make their contract just remu­
nerative.

(Hi) It was agreed to pay Messrs. De la Rue and Company the proved 
extra cost of paper and packing cases from the beginning of the war (less 
£1,000 a year) ax̂ d to make an allowance in respect of the extra cost of 
labour and materials (other than paper) in respect of all articles supplied 
.subsequent to the 1st January 1919. These extra payments amount to an 
increase of 57 per cent, over the original rates.

(tv) The annual value of the contract for the last three years is as 
follows:

£
1 20-21 .......................................................................................... 869,846
1921-22 .......................................................................................... 888,806
1922-23 ( B u d g e t ) ....................................................................  285,600

The H onourable L ala SUKHBIR SINHA : Is it not possible to have 
these postage stamps printed in India?

1’he H onourable M r . D. T. CHADWICK: There is an officer at pre­
sent inquiring into this matter and the cost thereof.

S andhurst  and D eiira D un M ilitary  C o lleg es .

2. The H o n o u rable  E a i  B ah ad u h  L a l a  EAM SAEAN D A S: (a)
Will Government kindly lay on the table o f/h e  Council the present rules for 
the selection of candidates for admission to the Royal Military College, 
Sandhurst, and the new Military College opened in Dehra Dun?

(6) Will they also kindly lay on the table such rules for the selection of 
candidates Sor admission to different Inilitary schools newlu opened ib 

«4ndia?
(g) Will t^ey state what is the present number o f students' jn the 

Dehra Dun Military College and in the different military schools?
 ̂ (d) For what Dffibes are students passing out of Dehra Dun* Militaiy 

College and^nulitary schools likely to qualify?  ̂ ‘
( 6 2 5  ]  ^



• .  r ( ]  •
H is Excbllenoy the COMMANDER-IN-CHIEF: (a) Th4Honourable 

Menijb^r vtill be funshed separately withrra copy of the “  Provisional ragu- 
lations for the admission of Indian gentlemen to the Royal Military College, 
Sandhurst The conditions *for the admission to the Prince of Wales’

 ̂ Royal V Indian Military College, Dehra Dun, have been® published in a
 ̂ memorandum, a copy of which I place on the table of the House.

(6) No new military school, other than the one ^t Dehra Dun,‘̂ a s  
r:: recently been opened in India. As my Honourable friend must be^aware, 

howev^, His Royal Highness the Prince of Wales laid the foundation 
stonfe Jast year of certain schools which are intended to provide special 
educational facilities for the sons of Indian officers and soldiers. The con­
struction of these schools is for the time being delayed by financial diffi­
culties. *

<(c) The number of students at present in the Dehra Dun College is 87.
It is hoped that this number will shortly be increased to 52.

{d) Cadets passing satisfactorily out of Dehra Dim will proceed to 
Sandhurst in order to qualify for King's Commissions in the Indian Army.

In the interests of candidates who may fail to secure entrance to 
Sandhurst, it is under consideration to negotiate with Indian universities 
for the recognition of the Dehra Dun college leaving certificate as the 
equivalent of the Matriculation Examination but the education at Dehra 
Dun is not intended to qualify students for any special employment other 
than an army career.

Information rtsptcting condttiona of admission to the Prince of Wale$*8 Royal 
Mititary College, Dehra Dun.

1.— M eth o d  of  o b t a in in g  C o m m is s io n s  in  th e  I n d ia n  A k m y .

1. Indian candidates for King’s Commissions in the Indian Army are at present 
required to pass through che Royal Military College, Sandhurst, England.

2. To enable them to profit fully from a course of study at the Royal Military 
College and so to qualify for commissions, it is necessary that their preparation for 
entry to the College should be of a kind that it is difficult at present to obatin in 
India.

3. During the Delhi session, 1921, of the Legifllative Assembly, His Excellency 
the Commander-in-Chief accepted, on behalf of the Government of India, a resolu­
tion proposing that adequate facilities should be provided in India for the preli-

^ minary training of Indians to fit them to enter the Royal Military College, 
Sandhurst.”

4. The Government of India accordingly, with the sanction of the Secretary of 
State for India, have established at Dehra Dun a college designed to provide the 
necessary preliminary training for entry •o the Royal Military College, Sandhurst.

I I . — P r in c e  of  W ale s ’ s R o ya l  I n d ia n  M il it a b y  C olleg e .

5. His Majesty the King-Emperor has been graciously pleased to approve the 
proposal that the institution shalk be known as the Prince of Wales’s Royal Indian 
Military College.

6. The College will be under the direct control of His Excellency the Commander-
in-Chief in Indi<;\ ' o ^

f 7. The College will provide a pubbc school education on English* lines for Indian 
youths*i*who-desire sulisequently to enter the Royal Military College, •Sandhurst, with 
k view to bbtaining commissions in the Indian Army. It is intended for those ^iiu 
wish make the Army their profession in life, and parents or ^ardians of candi­
dateŝ  will be requiied to furnish a* declaration to this effect. The course of study

the College will, however, be such that, should a boy fail in^he examination for 
entrance to the Royal Military College, Sand^^urst, he wil> be in as good a position 

«to pass Ihe uniWsity entranc^ examination as if he had been educated ,at an ordinary 
cchool. '  ̂  ̂ c , *G
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III.~REOUl4VriON8 FOB AD1QB8I0N.

8. The College was formally opened by His R ^ a l Highness the Prince of Wales 
on March 13th, 1922. The total number of students who can be in residence the 
first year is 40, tbireafter more will be admitted as accommodation becomes #^ailable.

The number of students who will be admitted to the College eaph term wilf be 
nOVI%d to Local Qownments and Administrations.

The^Iimits of age for admission to the College will be from 12 to 13 years. ^
No candidate over 13 years of age will be admitted, and preference will bê

given to those candidates who are not over 12i years of age. '
Candidates will be accepted from ;—

(a) Provinces of British India.
* (b) Indian States (nominated by His Excellency the Commander-in-Chief).

(c) Sons of Indian Officers of good service specially nominated by His Bvcel- 
lency the Commander-in-Chief.

9. The allotment of vacancies will be determined mainly in consideration of the
numbers of the male population of each province and of its contribution in man 
power to the Army from the outbreak of the Great War to the present time.

10.- No students from the College will be sent up for the Sandhurst Entrance
Examination until April 1923, when the senior candidates will appear for examination.

11. Applicants for vacancies under 8 (a) and 8 (c) must submit their applications 
to the Local Government or Administration within whose jurisdiction they ordinarily 
reside. Applications for the vacancies under 8 (0) must be submitted to the Local 
Political Omcer.

12. For vacancies under 8 (a) the nominations will rest with the Local Govern­
ment or Administration concerned; for vacancies under 8 (d) and 8 (c) the nomina­
tions will be mado by His Excellency the Commander-in-Chief on the recommenda> 
tion of the Local Government or Administration or the Political Officer, as the case 
may be.

13. The local authorities referred to in rule 11 should forward all applications 
received by them, together with their nominations or recommendations, as the case 
may be, to the Secretary to the Government of India, Army Department, so as to 
reach him not later than 1st July and 1st December annually. It will be necessary 
for the local authorities to fix a date by which all applications should reach them.

14. The nominating or recommending authority should satisfy itself that the 
scholastic attainments of those applicants whom it dominates or recommends are 
such as to justify an expectation that, if they were U> continue their present course 
of studies, they would pass the University Matriculation, High School Leaving 
Certificate Examination, Chiefs’ College Diploma Examination, or any examination 
that is officially recognised as the equivalent of the above, by the time they attain 
jhe age of 17 years. Special att êntion should be paid to the attainments of candi-' 
d»ites in English and Mathematics. Their general intelligence should, if possible, 
be tested by a few questions in their mother tongue. For the purpose of these tests, 
it would be desirable to take into consultation an officer of the Indian Education 
Service or of the Staff of a Chiefs’ College. No written entrance examination will 
be held.

15. The nominating authorities, before making their final nominations, should 
consult one or more responsible unofficial Indians who may be in a position to give 
useful advice, and also an officer of the Indian Army, preferably the General Officer 
Commanding a District, and in any case an office^ not below the rank of Lieutenant- 
Colonel.

16. A Political .Officer, when forwarding applications received by him for
vacancies under pa»fagraph 8 (6 ,̂ should make his own recommendJtions and, in case 
he is able to reA>mmend more than one applicqjit, should state the order of preference 
in which he rtcommends th«m. '
' 17. Local Governments and Administrations should, before ftubmltting their
recommendations • for vacancies, under paragrapji 8 (c), obtain^the opinion *of the 
General Officer Ct>mmanding the Military District in which the applicant ordinarily 
resides as to the ipplicfimt’s merits and suitability, and should forward this opinfbn 
with their recommendatiTOs.

18. No câ dic||ite ^should be nominated or recommended unfess he ift certifi^ 
by. a fully qualified medical praAitioner to ^ e  physijcally fit in all respects.
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* 19. A student may at any time be removed^ from the College by order of His
Excellency tne Comman6er-in-Chief if it is considered that he is not m ^ing satis* 
factory progress in his studies. ^

20, The fees for students admitted unJer rule 8 (a) and 8 (6)  ̂will be Rs. 1,500 
efor^ach school year.** This is a privileged rate and is liable to enhancement here-
AttSr. i f  circumstances require. No enhancement, however, will be made in the fees 
payable by the fust batch of candidates. These fees will include tuition, me(»^;^, 
school servants, washing and mending, and medical attendance of the ordinary K ind, 

^^nd, as initial provision, one suit of the uniform to be worn by students '^hen at 
Sie C o U ^ .

21. The fees to be paid by students admitted under rule 8 (c) will be determined
by His Excellency the Commander-in-Chief in each praticular case.

IV .— M isc e lla n e o u s . •

22b Messing.— One general mess will be maintained. All students will be required 
to mess together. Special care will be taken that no food is served in the mess>
which could, in any way, offend the religious susceptibilities of any student.

C .• 7
$ 2 8  ' ■ , (JOOu^ cil  of 8TATB. [2 4 t h |Ja n . ]9 2 3 ..

■ ' .

H igh  Com m issioner  for I n d ia .

3. The H onourable R ai B ahadur  L ala RAM SARAN DAS.*̂
(a) Will the Government kindly stat^ whether or not they have filled up the 
vAoanoy in the post of High Commissioner for India in England caused by 
the death of Sir William Meyer?

(b) If not, will they kindly state whether they contemplate the filling 
of the post by an Indian?

The H onourable Mu. D. T. CHADWICK: Thu Government of India 
are not yet in a position to mak(* an announcement.

The H onourable S aiyid  RAZA A L l : Are the Government aware that 
Mr. Montagu contemplated that the successor of Sir William Meyer should 
be an Indian?

The H onourable M r . 1). T. CHADWICK: I am not aware of the 
exact portion of the Right Honourable Mr. Monta^^u’s speech to which the 
Honourable Member refers, but the Government of India are well aware 

‘ of the feeling in this country that an Indian should be appointed to th^ 
post.

I n dian  C ommercial S e r v ic e .<­
4. The H onourable R ai B ahadur L ala RAM SARAN DAS:

(a) With reference to question No. 78, asked by me on 18th February, 
1022, will Government kindly state whether the formation of the proposed 
Indian Commercial Service haiî . been decided upon?

(b) Will they kindly state what are to be the functions of this service 
and how is it tg be recruited ? ,
 ̂ Th^ H onourable Mr. D. T. CHADWICK: (a) and (b).^ The forma- 

tioci of anWmperiaP Commercial Service has be&  deferred owing to i\\e 
present financial stringency.

C t• u
‘  Public Service Commission. •

c ♦ ^
6. Tlbe HoNpuRABLB IRai Bahadur Lala RAM SARAN DASr 

T îll Government kindly state wiiether itt is under contemplation to 
a|>point a new Hablic Service i Qommjssion^  ̂  ̂ ^



The H oI ourable M r . J . GKERAR: Government hope to bo in
a Position to ii^ake a statement o ff the matter in connet^ îon with ttie Jl^solu- 
tions which are in the List of Business for to-morrow.

• •

HomI: D ep artm en t C ir c u la r  re Im perial S sr v ic e s .

The H onourable R ai B ahadur  L ala EAM SARAN DJTS: 
Will Government Tcindly state whether replies of Local Governments 
to the circular letter of the Home Secretary to Government of India»i 
regarding the eventual stoppage of recruitment to Imperial Seiyioes in 
Great Britain, have been received? If so, will they kindly lay them <Jln the 
table of the Council?

The H onourable M r . J. CRERAR: The replies of all the Local Govern­
ments have not yet been received. Government cannot at present give 
any undertaking to lay the correspondence on the table of the Council.

* P etrol T a x . ^

7. The H onourable R ai B ahadur  L ala  RAM SARAN DAS: 
Will Government kindly state whether no tax is levied on petrol exported 
from ports in the Indian Empire? If the answer be in the afi&mxative, 
will the Government kindly state why export duties have not been levied 
on the export of petrol?

Thu Honoukable Mu. D. T. CHADWICK: I would refer the Hon-
ourabk* Member to the reply given to the Honourable Mr. Sethna's ques­
tion, No. 0, dated the 6th September 1922.

W orkm en ’  ̂ C omp?:nsation  B i l l .

8 . The H onourable R ai B ahadur L ala RAM SARAN DAS: Will
Government be pleased to state if the Insurance expert, who helped at the 
deliberations of the Committee in conneoUon with the Workmen's Com­
pensation B ill, was sent out by any Insurance Association or he came on 
the invitation of the Government of India? If the latter, will Govern­
ment please state the amount paid in connection with his visit?

The H onourable M r . D. T. CHADWICK: The expert was sent out
by the Accident Offices Association. He received no payment from
Government for the assistance w’hich he rendered.

R ailw ' ay Concession  T ic k e t s .
9. The H onourable L ala SUKHBIR SINHA : In view of the fact

that railway fares have recently beeti increased by 25 per cent., will Gov­
ernment be pleased to state whether it is under their contemplation to 
introduce the system of return tickets of six-monthly and other return and 
concession tickets on reduced rates that was stopped during the war?

The H onourable M r . D. T. CHADWtf3K: The introduction of conces­
sions of this kind is within th(* competence of Railway Administrations and 
the Govemwie^t have no doubt that these Administrations are fully aliva 
to the desirability of restoring them as soon as circumstances permit. They 
will bring the matter t» the notice of Agents of Railway Companifis. t

• Central Cotton Co m m ittee . ^
10. The E n d u r ab le  L ala  SUKHBIE SINHA: Will the Oo^em-

ment be pifeased tc  ̂state whether it is a fact that there is a permanent 
Central Cbtt^n Committee and, if so, to m&tion the^names 9I memters 
and their difties which thay have tcf perform? '
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The H onouram  Mr. B. N. SARMA: Yes. The atteAtion of the 
r Horiourable Member is invited to the Gr|\vemment of India, Departmfeat 

of R6tienufe and Agrtculture Resolution No. 404-22, dated the 3lst March 
1921, announcing the formation of a .Central Cotton Committee with head- 
quarteif at Bombay. The Resolution is reproduced in AjJpendix I to the 

% fir|̂  annual report^of the Secretary to the Committee, copies of which h ^ e  
been supplied to all Members of the Council of State •tind the LegislifWve 
Assembly. Four representatives of the cotton growers in Madrafe, the 

•Oentral Provinces, United Provinces and the Punjab have recently been
* added the Committee. The Committee is intended to be a permanent 

institution and its functions are indicated in piiragraph 3 of the Resolution 
mentioned above and on page 6 of the Secretary’s Annual Report. A list 
of the names of the members of the Committee is laid on the table.

TaM of Members of the Indian Central Cotton Committee. ^

1. S. Milligan, Esq., M .A ., B.Sc., Agricultural Adviser to the Government of
India, Pusa, President.

2. C. G. Freke, Esq.. Director General of Commercial Intelligence, Calcutta.
3. The Honourable Mr. Lalubhai Samaldas. C .I.E., Co-operutive Representative.
4. C. A. H. Townsend, Esq., I.C .S., Director of Agriculture, Punjab. •
6. Dr. D. Clouston, C .I.E ., Director of Agriculture, Central Provinces.
6. Dr. H. H. Mann, Director of Agriculture, Bombay, Poona.
7. T. F. Main, Esq., Deputy Director of Agriculture, Sind.
8. A. McKerral, Esq., Deputy Director of Agriculture, Burma.
9. Dr. H. M. Leake, M.L.C., Director of Agriculture, United Provinces.
10. G. R. Hilson, Esq., Cotton Specialist, Madras, Coimbatore.
11. V . A. Grantham, Esq., Deputy Chairman, Bombay Chamber of Commerce.
12. J. A. Kay, Esq., Chairman, Bombay Millowners* Association.
13. The Honourable Mr. Purshottamdas Thakurdas, C .I.E., M .B.E., Indian

Merchants’ Chaml)er, Bombay.
14. W . Eilis Jones, Esq̂ ., East India Cotton Association, Limited, Bombay.

^15. Seth Maiigaldas Girdhardas, M.L.C., President, Ahmedabad Millowners*
‘ Association.
16. F. G. Travers, Esq., Karachi Chamber of Commerce.
17. 8. B. Mehta, Esq., C.I.E., Central Provinces Commercial Representative.
18. N. A. Dravid, Esq., M .L.C., Central Provinces Commercial Representative.
19. H. P. M. Rae, Esq., Madras Commercial Representative.
20. G. Z. Meli, Esq., Tuticorin Chamber of Commerce.
21. H. Horsman, Esq., Upper India Chamber of Commerce.
22. Rai Bahadur Seth Prabhu Dayal, M.B.E., Punjab Commercial Representative.
23. B. K. Lahiri, Esq., Bengal Representative.
24. Mazhar Husain, Esq., Director of Agriculture, Hyderabad. '
25. Shankarrao Madhavrao Pagar, Esq., M .A., Ph.D., Director of Commerce

and Industries, Baroda.
26. A. Howard, Esq., C.I.E ., Imperial ^Economic Botanist, nominated by the

Rajputana and Central Indian States.
27. Dr. R. L. Pendleton, B.Sc., Ph.D., Representative, Gwalior State.
28. W . Roberts, Esq., Representative of the Empire Cotton Growing Corporation.
29. Rao Sahib V. G. Kulkarni, M.L.C., Representative of Cotton Growers, Central

Provinces. ^
30. The Honourable Sardar Jogeiidra Singh, Representative of Cotton Growers,

Punjab.
31. M. R. Ry. R. Appasami Nayudu Garu, M.L.C., Representatijre of Cotton

Growers, A^dras.
32. The Honourable Khan Bahadur Nawab Muhammad Muzammil Ullah Khan,

OJi.E., Representative of Cotton* Growers, United «Pro- înces.
33oB. 1;. ]^rt, E sq .,^ .S c ., M .B.E., F.C.S., Secretary.

S a c r e d  O x e n .
1̂1. T h e  H 0N6UEABLB L a la »  SUKHBIE SiNHA: (a) JVill G«vemment

b eV ea sed ’ to state .whether there a«e any r^les for the ifcohibition of



slaughter o ff  sacred bulls and buffaloes dedicated by the Hindus and* for 
noi^using them in carts or ploughs by any body or individual?

(b) If 90, will Government be pleas«d to fey them on the table ?

The H onourable M r . B. N. SARMA: The answer to both parts of fte 
qii^^ion is in the n^ative. Ho far as the Government of India are aware, 
the sa^ed animals referred to are never slaupfhtered or used in the manner 
indicated.

I ncome T ax  P a y m e n t s .

12. The H onourable L ala SUKHBIR SINHA: (a) In connection
with my question asked in the meeting of the 6th September 1922, will 
Government be pleased to state the total numbfer of returns Nos. 7 and 6 filed 
by the assess^es, and how many out of them were accepted by the Income- 
tax Officers as correct for assessment in each province?

(b) Is any importance attached to these returns in making assessments 
even after declaration of the assessee on oath that it contains the correct 
information to the best of his knowledge?

(c) Is it a fact that when an assessee fails to make a return or produce 
account he is assessed arbitrarily at double or three times the original 
amount on which the assessment stood in the previous year, and, if so, in 
how many cases in each province this procedure has been followed?

The H onourable Mr. E. M. COOK: (a) The total number of returns ot 
income in each province is not known. Inquiries are, however, being made 
înd information will bo duly conununicated to the Honourable Mem­

ber. It is not proposod to call for any information regarding the number 
of such returns that were found to be correct, as this would involve an 
examination of evt*rv income-tax file in India.

(/;) Yes. '
(c) There is no such g(‘neral practice as the question implies.

P ay and  A llo w an ces  on O. and  R . R a il w a y .

. 13. The H onourable L ala SUKHBIR SINHA: (a) Will the Gov-•
^fnment be pleased to state if it is a fact that in the Oudh and Rohilkhand 
Railway the permanent running staff gets double pay and double allow^ance 
for gazetted holidays, casual as well a% privilege leave, while the permanent 
station staff gets none even when it has to go about on duty ?

(b) Whether it is a fact that the running staff is allowed rest rooms in 
jlace of quarters allowed to the permanent station staff?

(c) Do Government propose to remove lEese inequalities?

The Hon(^tuable M r . D. T. CHADWICK: (a) The Traffic Running 
“Staff on the Oudh and Rohilkhand Raihvay do not get aouble pay and 
<k)iible allowances v ĥile ofi duty un gazetted holidays rmd on casual^s wel? 
fit* on privilege' leave. They get the same leave privflegesfas The statfon 
"Staff. But the^ are allowed an extra d a y p a y  for working on Sundiiys and 
on certain specified holidays, viz., Christmas Day, New Year's Day, t]je 
Xing-Emperor'^ ftirth^^y and Good Friday, in consideration of the fact that 
they have tc^be â îiy from their homes on thes^ special occa^ons ^ i le  th® 
station staff ai^ always at tfeeir own keadquarters.* ^
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(b) The Running Staff are not allowed rest rooms in place ̂ of qu art^ .
At staCionfe forming Qihe end of a rim certain rooms known as “  Runmng 
Rooms are provided where Runni^xg Staff stop for the time they have 
to wai  ̂ to work back trains to-their headquarters. On cthe other hand 
th^ Running Staff *have to pay rent for residential quarters if provided with 
residential quarters while such of the station staff as â p liable to be cjik d  
to duty at any hour are provided with rent-free quarters. ^

(c) JVom the facts which have just been mentioned it will be seen that 
there is no inequality or unfair treatment accorded to the station staff.

The H onourable S aiyid  RAZA ALI : With reference to the reply given 
to part (a) of the question, are Indian members of the Running Staff allowed 
anycallowances for working on Hindu and Mussulman Holidays?

The H onouuable M u . D. T. CHADWICK: I believe that the extras 
day’s pay is restricted to the days which I have mentioned in order that 
t^ose who perform those duties should be treated in the same manner.

M ilitary  D a ir ie s . )

14. llie  H onourable M r . LALUBHAI SAMALDAS: Will Govern­
ment bfe pleased to state—

(a) How many dairies are there under the control of the Quarter
Master General ?

(b) The income and expenditure per year of all these dairies from
establishment till 1921?

(c) Whether this expenditure includes interest on capital expended
and depreciation and sinking funds on buildings and plants?*

H is  E xceli-kncy th e  C O M M A N D E R -IN -C H IE F ; (a) The num ber of 
dairies is us fo llow s:

 ̂ Peruiancnt dairies t’B ^
Temporary dairies . 8 "
Yooiijf stock farniH . 8
Creamery . k. I

(6) Previous to the year 1012-IB, Grass and Dairy Farms were run as 
combined institutions and d(‘partmental accounts for the period prior to that 
year are not now in existence. 4 With effect from the year 1912 the present 
system of accounts was startecJ', all stocks, buildings, etc., were re-valued, 
and the value brought on to the books. The income and expenditure of 
the dairies froiii  ̂1912-13 are given in the statement which«I fiereby lay on 
the table of the House. 4 *
"  ̂ ®  ̂ ^   ̂ • * *

(r) The exj^nditure does not include interest on capital, but does in­
clude the capital value of all sums wTitten off, i.e., the co^t of all articles 
ot capital value expended, the value of casualties in th® stock, etc. It 
also in<j]iudes t̂he depreciation on all liv« stock, biMdings, plant, as well 
^  the rent for Unds occupied, all administrative chai^es^ together Â dth 
a proportion of the cosf of the staff *employed^at Army Heaftquarters.



^iatement^shomng income and expenditure on military dairies since 1912’ 1S>
Jh____________
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Year.

1912-lJt
m S '\ 4
1914-16
1916-16 
1910-17
1917-18
1918-19
1919-20 
lv^2o-2l 
l9‘di-22

Rs.
26,68,586
28.45.8dl
29,S7.0H5
82,74,780
72.89,202
82,22,068
97,04,672
89,(54,714
96,4«i,5{7l
76,64,217

Expenditure.
€

Bs.
81,77,486
32,21,908

8rt,o5j088
72,25,600
86,68,422

1,07,70,9^^8
1,05,49.046

90,74,1,^8
88,39,020

D airy P roduce .

15. The H onouradle M r . LALUBHAI SAMALDAS : Will Oovem-
ment be pleased to say if the price of milk and milk products was raised 
by about 50 per cent, in the year 1919-20, that is, the only year the 
military dairies have showed a profit?

H is E xcellency  the  COMMANDER-IN-CHIEF: No increase waa
made in the price of products in 1919-20. In 1920-21, the prices were 
raised by npproximiitely 43 per cent. In that year the profit amounted to 
over Rs. 4,70,000.

C ost of M ilitary  D a ir ie s .

16. ITie H onourable M r . LALUBHAI SAMALDAS: Will the Gov­
ernment be pleased to say by what per cent, does the cost now incurred on 
military dairies exceed the pre-war cost, i.e., 1918-14?

His E xcellency the COMMANDER-IN-CHIEF: The cost of the
dairies in 1913-14 and now will be apparent from the figures given in the 
statement which has been laid on the table in response to a previous ques­
tion by the Honourable Member.

M ilitary  D airy F arm s— D uties  o n .

17. The H onourable M r . LALL^BHAI SAMALDAS: Will the Gov­
ernment be pleased to say whether they have received any representation 
recommending that Imperial Agricultural Department should take over 
Military Dairy Farms and use them as educational centres and bull-breed­
ing farms and, if so, what action they pro]||bse taking in the matter?

The H onourable M r . B. N. SARMA: A suggestion to this effect has*
been made ind is under consideration.

,  R oyal  A ir F orce .

18. The H onourable M r . LALUBHAI SAMALDAS? Will Govern 
ment be pleased to say if they have ilbticed a speiJial cable— Times " 
(London) S er^ e  pij|)lished in the ‘ Times of India ' of the 31st August 
1922 und^ the  ̂ heading of Bitter * Tinges ’ Attack V rej[syrding ijjie 
administratioj^ and equipment of thg Royal Air ^orcetin India, and yill 
they be pleased to say ho\  ̂much truth is there in the statement? _



I Ja n . rl928»

H is  E xcellen cy  th e  COMMAND^R-^N-CHIEF : The Govemmentp of 
Indi£  ̂&av6 seen theHiewspaper article m question, and the allegations con­
tained therein have been «arefuljy investigated, with the following 
results: #

^1) During the year 1921-22, there was a very oonsidq;’able shortage î f̂che 
spare parts and equipment required for maintenance by the Royal Aij? Force 

r in India. For a time the deficiencies were met by the consumption of 
reserves but in the course of the year certain categories of the reserves 
were®themselves exhausted. The effect wiis to diminish the number of 
machines serviceable for flying. On the other hand, no machine which 
was koewn to be in an unserviceable condition was permitted to be flown. 
When the facts regarding the internal condition of the Royal Air Force 
oan^ fully to the knowledge of the Government of India, steps were im­
mediately taken to set matters right, and the restoration of efficiency to the 
Royal Air Force in India has been in progress for some time and will 
shortly, I hope, be completed. This result has been achieved mainly by the 
allotment of additional funds for the purchase of equipment and spate parts, 
and to some extent also by the introduction of improvements in the internal 
administration of the Stores Branch of the Royal Air Force.

«

(2) The criticisms which appeared in the same newspaper article in 
regard to the tactical disposition of the Royal Air Force formations employed 
in connection with the occupation of Waziristan are not well founded, and 
the Government of India arc satisfied, with my concurrence, that the 
arrangements adopted in regard to this matter were necessary.

(8) The failure of bombs to explode—another matter dealt with in the 
newspaper article—cannot be entirely prevented; but the officers who from 
time to time have commanded the forces employed in Waziristan have never 
reported the bombs used as being inefficient to the ext«nt which might 
be inferred from the statement communicated to the Times ".

Z oological S ur vey  of I n d ia .

19. The H o n o u ra b le  M ah araja  S ir  M A N IN D R A  C H A N D R A  
• N A N D Y : Will the Government be pleased to^state if there has been any 
recent increment in the salaries of the officers tjf the Zoological Survey of 
India, and also—, «

(a) the increment sanctioned to each officer; and
(b) the reasons of the increment?
(c) Do the Europeain officers of the Survey get any additional over-

 ̂ seas allowance, besides the recent increment of the salary?
{d) Is it c  fact that, while increments have been ^^ntefl to the

 ̂Director and the Superintendent of the Survey  ̂ the initial
‘ c ^ i  V^y Indian Assistant Superintendents has been

jk redkiced, and that of the European Assistant Superintendents
• kept practically the •same ? . •*

The H o n o u v b lb  M r . M * S. D. BUTIuER: (a) (9) (c) and (d). With 
a Vew  to Attract retain the services of officers possessing tte requisite 
scientific knowledge and*ability the p̂ ŷ  of officers of the Zoc^ogical Survey
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of India haslbeen revised recently as shown below:

1
N ew  fCALE.

Oli  ̂ scale.
i Pay. Overseas

allowance.

1. Director . •
2. ^npenntendent .
3. Assistant Superintendent .

B b.
l ,0 0 0 -8 o - ] ,4 0 0

700—
6 0 0 - V — 700

Bs.
1 ,7 60 -60 --2 ,0 00
1,000— 60— 1,600

8 6 0 -6 0 — 950

fu ;
m i

250
1 6 0 -2 5 0

•
Overseas pay is granted to officers of non-Indian domicile holding the 

post of Superintendent, or Assistant Superintendent. The pay has been 
revised of the service as a whole and not of any particular post or individual. 
Existing officers will not draw less in the new scale than what they drew 
under the old scale.

E mployment of A n g lo - I nd ian s  and  D omiciled E u r o pean s .

20. The H onourable 'M aharaja S ir MANINDRA CHANDEA 
NANDY: (a) H as the attention of the Government been drawn to a 
statement made in a letter of the President of the Anglo-Indian emd Domi­
ciled European Association asking the Government ‘ ‘ for a pledge, in 
plain and unequivocal terms, to the effect that there is not only no inten­
tion on the part of the Government to exclude^the members of (his) com­
munity from a fair share of appointments in the public services to which by 
reason of birth, tradition and loyalty to the State, they are justly entitled, 
but that Anglo-Indians and Domiciled Europeans may, with confidence, 
look to the Government stoutly to resist the attempts which are beinĝ  
made in certain quarters to discourage their increased employment in 
departments of the State"?

(b) Will the Government be pleased to lay on the table the reply sent 
to the above points of the letter of the President of the Anglo-Indian and 
Domiciled European Association? ^
* The H onourable M r . J. C R E R A R  : (a) Yes.

(6) I place a copy of the reply on the table of the House.

Letter No. F. 420/1. Ests., dated the 19th January 1923.
From— The Deputy Secretary to the Government of India, Home Department,. 

Delhi,
To— The President in Chief, Anglo-Indian and Domiciled European Associa­

tion, India.
I am d^ec^ed«to invite a reference to your letter dated the Is# September 1922 in 

which you refer to the question of Indianisation, and its possible bearings on ^le 
employment (ff Angio-Indiais and domiciled Europeans. , •

* 2. In reply I am to invite attention to section 99 of the Government of India
Act, to article  ̂37 of the Civil Service Regulations and to the answer eitiBn to the 
question put bj§ Mr. K. Ahmed in the Legislative Assembly on the 6th B§ptember 
1922 in rep̂ ard the employment of domiciled Europeans in the Railway Ser^^ces. 
Domiciled Europeans o^ Anglo-Indiaiis who come within the definition o l Native of 
India in article 37, Civil Service Regulations, are and have been at least since the pfss- 
ing of the Govgrnment of Indit^ Act, 1870/i eligible for practically all appointments^foi
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which Indians are eligible, and no change in thiB respect is oontemplati td by the Qot-
•ernifient. ,̂r* * ’

3 / r  am'to inqnire Whether you have any objection to a copy of your better of the 
1st September 1922 and of this r ^ ly  beij^g laid on the table of the Council of State 
in reply to a question in that Chamber. As the question is tp be asked on 24th 
January a very earl;  ̂ reply is requested.

Ci

A n g l o - I n d ia n s  a s  S t a t u t o r y  I n d ia n s .

21 . The H o n o u ra b le  M a h araja  S ir  M A N IN D R A  C H A N D R A  
NANiEP?: Will the Government be pleased to state whether they recognise 
Anglo-Indians as statutory Indians for the purpose of appointments in the 
public services in this country?

The H o n o u r a ble  M r . J. CRERAR:
e

Yes.

C o n t r ib u t io n s  to  L e a g u e  of  N a t io n s .

22. The H o n o u ra b le  M a h araja  S ir  M A N IN D R A  C H A N D R A  
'K A N D Y : Will the Government be pleased to lay on the table a statement of 
the contributions made by the different European and Asiatic Members of the 
League of Nations in 1921 and 1922, respectively?

The H o n o u ra b le  D r . M ian S ir  M U H A M M A D  S H A F I : A  statement 
ĝiving the information asked for is placed on the table.

4SiQ*ement showing the contributions made by the different European and Atiatie M$mbtri qf 
the Leagut Jfaiiont in 1921 and 1922, regpeetitelif.

States.
1921. 1922.

Gold KrancB, Gold Francs.
. 41,<>66 

208,838
4'',t58

Anstria . . . . . . tOl 267
Belgium . • • * h26 Ui’O 600,801
British Empire • • • 1,04’ .Bee 1,01 .385
Bulgaria • • • • 2  8 8!I3 2
•China . • • • • . 041,“68 1.011.33>
Czechoslovakia. tixS.u '0 tiO6 .t<01
Denmark « • 4lo,i.66 4(4.588
Esthonia . I2 1 ,8d0
Finland • • 41(i.«c6 40koS3
France , • 6 1.011,835

ZOS 8S8 202,2«7
India • • l,i»41,66« 1,011,335
Italy . . . • I.OjI.6 >(i l , " l l .  85
Japan . . 1.041.066 \.01i,:^85
Latvia • . . . 2i'i!.2.7
Lithuania . 121,3rt0 

12 ,3oOLnx mburg . 
Netherlands .

■ • • yfijoo
.■SS.'.HtO , iiUti. 0 1

Norway , . ,  4 ''4.‘ 83
P en a . I2 ',i;fi0 1£l.36)
Poland . • ’ y 1,«41,.. -tJ 1 ,0 1 1 ,;̂ S•̂
tortigal ' 4' rt 66i) Jtt4.A88
Koumanii^ .  ̂ , . t>- 6,0 0 6  k,.R’ 1
^erb-Croat-8 l0^ene State . 4i 6 

Ivs.rioo
,»04  683

Siam « . • , 2 !,HtK)
Spain 
Sweden ! ' 026.0 t» V

80U.0..8
«(iw,R"l

Switzerland ^ t. . • < . H24"00 •#>18.801
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R etired  S urplu s  Of f ic e r s .
28. The H onourable M aharaja S ir  MAN^f^DRA CH4 VDBA 

NANDY r Will the Goverament be pleased to state the total amount so far 
paid to the various surplus officers Vhose* retirement has been approved 
imder Royal Warrant, dated April 25, 1922: •

(a) in the sh^pe of allowances, bonuses, gratuities, etc., and
(b) the total average amount per capita?

His E xcellency  the  COMMANDER-IN-GHIEF: (a) The total#amouni 
paid up to the end of October in India to surplus officers was Rs. 48,00,000 
approximately. In addition, a sum of £198,651 had been paid in England 
by the Secretary of State up to the same date.

(b) The average amount of gratuity paid, as calculated from a number
of actual paym ents, is—  ^

Captains ... ... ••• 1,685
Lieutenants ... ••• ••• 1,188

To calculate the average total amount paid, including miscellaneous 
expenses, would involve a special compilation of figures being made and 
this could not be justified.

A rmy O fficers  in  I. C. S.

24. The H onourable M aharaja Sir MANINDRA CHANDRA 
KANDY: Will the Government be pleased to state the reasons for confining 
sixteen appointments in the Indian Civil Service exclusively to Army 
Officers—both surplus and permanent?

The H onourable Mr. J. CRERAR ; The Honourable Member s atten­
tion is invited to the Preas Communique of the 12th October, 1922. 
There is still a shortage of European recruitment to be made good for 
the years 1915 to 1921. As service candidates were no longer available 
it was decided that appointments might suitably be offered to officers of 
the Indian Army whose date of Commission for promotion to the Indian 
Army fell between the 1st January, 1915 and 31st December, 1918. The 
Government of India in consultation with the Secretary of State were 
of the opinion that some of them who possessed the requisite educational 
qualifications which will of course be tested could be selected for appoint­
ment to the Indian Civil Service.

(

R a il w a y  F r e ig h t s .

25. The H onourable M aharaja S ir  MANINDRA CHANDRA 
NANDY: Will the Government be pleaded to state if they contemplate 
taking any measure for reducing the Railway freights in India in keeping 
with the considerable reduction of shipping freights recently effected between 
England and India?

• The H onourable D. T. CHADWICK: GovSmment le e ^ o  reason 
at present to make any change in the schedules of nfaxima {lates laid 
down for railways in India. .

. •
The H onourable S aiyid  RAZA ALI: Is it true that siijiilar r^tes 

have beefl i|;Ltr(J&uc0d in England?
• ' r
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The H onourable Mr. D. T. CHADWICK: That may fee, Sir; but 
I am iK)t aware that the conditions in India and England are aimila/ in 
this matter. ^

P r o te c tio n  op Indian In d u str ie s . ^
2 6 /  The H o n o u ra b le  M a h araja  S ir  M A N IN D E A  C H A N D E A  

N kNDY: Will the Government be pleased •to state if they have in ^ ew  
any anti-dumping legislation to protect Indian industries, especially the 

, ateel industry ?
TJi^H onourable Mr. D. T. CHADWICK: Not at present. Obviously 

a decision must first be taken on the main question of policy raised by 
the Fiscal Commission s report.

The H onourable Mr. PUESHOTAMDAS THAKUEDAS : When do 
Goyemment expect to bring this up before this House? •

The H onourable M r . !D. T. CHADW’ICK : The matter is under the 
very urg|nt consideration of Government, but I am not aware that they 
have any fixed dates at present.

The H onourable Mr. PUHSHOTAMDAS THAKUEDAS: Is it likely 
to come up in the course of this Session, Sir?

The H onourable Mr. D. T. CHADWICK: That I am not in a position 
to say.

The H onourable Mr. PUESHOTAMDAS THAKUEDAS: May I  ask 
one more question, Sir? In view of the great importance of the final 
consideration of this, would Government be pleased to make a pronounce­
ment on this subject in the course of this Session?

The H onourable M r . D. T. CHADWICK: I am perfectly certain that 
in axmatter of such great importance as this the Government will give it 
theirNpiost urgent and rapid attention that it is possible for them to do.

The H onourable M r . PUESHOTAMDAS THAKUEDAS: My ques­
tion, if I may be permitted to point out, was, would they be pleased to 
do so in the course of this Session?

The H onourable the  PEESIDENT : The Honourable Member has 
already answered.

M arkin g  of F oreign G o ods .

27. The H onourable M aharaja S ir MANINDEA CHANDEA 
NANDY: Will the Government be pieased to state if they have in view 
any legislation to enforce the marking of all foreign goods with the name 
of the country of their origin?

The H onourable Mr. D. T> CHADWICK: The question of undertak­
ing legislation with a view to securing compulsory marking of the country 
of origin on all foreign goods imported into India has for sonae time past 
been receiving t^e consideration of Government, and comfne^ial opinion 
has been consulted in the matter, No final decision has, however, yet 
been reached as to tho desirability or otherwise of taking such a step, and 

, it is not possible at present to say what action, if any, will be taken in the 
matter. o ^

 ̂ W azir istan  Op er atio n s . ^

28. Tlj.e H onourable M aharaja StR MANH^i^A CHANDEA 
NaNDY: Will ih^ Goyemment b^ pieroed to state ho^ much the



Waziristan IjperatioBS have cost the Indian GDvernment during the past 
thl^eyeajj? , *

Hia E xoellbncy  th e  C0MMAND6B-Ilf-CHIEF: Prior to the year
1920-^1, expenditure on the niilita^ occupation of T^ziristan was not 
distinguished in the accounts from the e3q>enditure on North-West Froniftr 
opej»tions generalljn In 1920-21, Waziristan expenditure amounted to 
appro3ifmately Bs. 14,40,00,000 and in 1921-22 to approximately  ̂
Bs. 6,93,00,000.

The H onourable S a iy id  BAZA A LI; Is it true that the question of 
the permanent occupation of the whole or any part of Waziristan is under 
consideration of the Govemnient of India?

H is  E xcellency  the  COMMANDEB-IN-CHIEF : The whole quesMon 
is under the consideration of the Government of India and I think the 
whole question includes what the Honourable Member has referred to.

S pecial  A ppointm ents  in  I. M. S.

29. The H onourable M aharaja S ib  MANINDBA GHANDBA
NANDY: Will the Government be pleased to state the reasons for the 
ftVpointment of thirty Indian Medical Service by special notification
on special terms?
. H is  E xcellency  the  COMMANDEB-IN-CHIEF : The measiire is

designed purely and simply to remedy the very serious, but it is hoped 
temporary, deficiency in the current recruitment of European officers for 
the Indian Medical Service.

L le w e l y n  S m ith  C om m itteb ’ s B bport .

30. The H onourable M aharaja S ir MANINDBA GHANDBA 
NANDY: Will the Government be pleased to state the date when the 
LJewelyn Committee's Beport was submitted and why it has not yet been 
f ublished ?

The H onourable Mr. J. CBEBAB: The Llewelyn Smith Committee’s 
Beport was submitted to the Government of India on the 20th Decernber,  ̂
1919. As parts of it deal with matters of a xjonfidential nature the whole 
report h,as not been published. The decisions of the Government of India 
on the various recommendations m ^ e  were announced in a Besblution 
of the 16th September, 1920, and a copy of the report omitting tte con­
fidential portions has been placed in the library of the Indian Legislature.

I nchcape C om m ittee* B eport .

31. The H onourable M aharaja SJr MANINDBA GHANDBA 
NANDY: Wiill.the Government be pleased to state thg probable time 
when the repRDrt of the Inchcape Committee is likely to be submitted, and 
if it is the Intention of •the Govemmefft to place their recomm^dationfe
b.efore the Indian Legislature before any action is taten ^  tnem?

The H onouIu b l e  Mr. E. M. COOK: *The exact datt? cannot at puresent 
.be stated but Tlov^ijunent hope to receive the report in the course*of 
i^ext montlv T h ^  regret that the course su|^ested in th^ latter part %t . 
tile HonouvaUe Member’s ^^Uestion is not practusahle.^

QUBisrrojrs AKD a k ^w e b s . 5^9
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. Chim H ills AND. Pakokkd H ills Tkaots. I
n

The HoKoCKAnLR M aharaja S ir MANINDBA CHANDRA 
N ANDY: Will the Govemmeat be pleased to state if the cost of the annexa­
tion 0̂  the  ̂Chin Hills and the PakcJdcu Hills Tracts lias been charged 
Qgcanst Indian Eevenue and, if so» what is the exact amount of their cost 
rf:spcctively ? • ^

The H okourable  Mr. J. P. THOMPSON: Yes. Inquiry h ^  been 
made from the Local Government as to the exact amount and a reply will 
be fu/nished to the Honourable Member in due course.

F iscal  and I nchcai»k C ommittkkb— C ost  o f . ^

33. The H onourable M aharaja Sm MANINDBA CHANDRA 
NANDY: Will the Government be pleased to state the total cost of the 
Fifioal Commission and the estimated cost of the Inchpape Committee?

The H onourable Mr. D. T. CHADWICK: The total cost of the Indian 
Fiscal Commission was Rs. 3,26,500, The Inchcape Committee is estimated 
to cost about Rs. 80,000.

I n d ia n s  in I m perial  Se r v ic e s .

34. The H onourable L ieutenant  R ag B ahadur  C haudhri LAL
CHAND: Will Government be pleased to state how many Indians have 
been recruited for Imperial Services ever since January 1st, 1921, and 
how many of them belong to the rural and urban classes, respectively?

The H onourable Mr. J. CBERAR: Information as to the number 
of Indians recruited to the Imperial Services since January, 1921, is being 
collected and will be supplied to the Honourable Member as soon as 
available. The Government of India doubt whether it will be practicabli^ 
to state how many belong to the rural and urban classes respectively.

R urai  ̂ C l a s se s  in  I m perial  S e r v ig es.

35. The H onourable L ieu ten an t  R ao B ahadur C haudhri LAL
CHAND: Will Government be pleased to state its policy in filling up 
vacancies in Imperal Services with regfiord to safeguarding the interests 
of the rural classes in general and bacl^ard communities in particular?

The H onourable M r . J. CRERAR: The Government of India do not 
consider that it would be practicable to frame special provisions for 
recruitment to the Imperial Serviced" on the basis of a distinction between 
rural and urban classes. Endeavours are, however, made, where this
is feasible, to secure some equilibrium in the matter of Provincial and
Communal representation. Thus, in the case of the Indian Civil Service 
the rules provide that nominfc,ti6n shall be resorted to in certain circum­
stances to correct possible inequalities in ccrmmunal and provincial i:«pre- 
sentation which may hie brought about by the system of Cqmpetitive Ex­
amination. ‘ r
. C andidates from -Rural and  U rfan  A r e a s .

, I
' 30. The H onourable L ieutenant  R ao B ahadur C haudhri LAL 

CHAND.: Will Government be ^pleased to state: ‘
(a) How many vacancies have been filled up̂  by t&e Staff Selection 

 ̂ Board up 1)o 4iow and how^nany of thfem^have gone to men
V draWtt ^ i n  rural ares'? a&d h6y  many to uAan candidates?
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(b) m there some one on the said Boturd to represent the interests , 
% of the rural classed and has he raised protest mgatest the

 ̂ majority of these posts ^oing Uy urban classes?
The H onourable Mr. J. CKEIiAIi: The Board in,nominating^ passed 

candidates to vacancies keep in view the desirabilitj of securing adeqiitte* 
representation of ^ e  leading communities but it is not practicable to 
discriyiinate between candidates on the ground of their eoming from rural ̂  
or urban areas. «

R btiukm bnts and  M il itar y  Px:ns ig n s .

37 . The H okourablb L ieu ten an t  B ao B au a o tr  C haudhri LAL
iJHAND: Will His Excellency the Commander-in-Chief be pleased to 
«tate for the information of this Council: •

(i) the number of persons that have retired from military service 
since the war was over; and

(iV) the number of pension cases still remaining undisposed of by the 
Army Department?

H is E xcellency  the  OOMMANDER-IN-OHLBr: Government regret
that it is impracticable to furnish the Honourable Member with the figures 
for which he asks. In order to do ho it would be necessary to undertal^ 
a special compilation, the labour and expense of which would not be justified 
by the result. ■

P ension  cases  un pisposbd  o f .

38 . The H onourable L ieu ten an t  R ao B ahadur  C haudhri LAL 
€HAND; Are Government aware that very gn\at discontent prevails 
among the military classes op account of a ver  ̂ large number of pension 
and gratuity cases remaining imdisposed of?

His E xcellency tiik COMMANDER-IN-CHIEE : Government are awart* 
that there is unfortimately some ground for thi* complaint that delays 
occur in the disbursement of pensions and gratuities to the military classes. 
Amongst the special causes which have contribuled to these delays may be* 
mentioned:

(1) The very gpeR^ volum e of the work involved. •
(2) The disbandment of regiments and the consequent difficulty ex­

perienced by the administrative authorities in keeping touch 
with pensioners. •

(3) Changes of residence on the part ̂  pensioners.
(4) Casualties amongst pensioners.
(5) Ignorance on the part of pensioner® as to the correct procedure

in obtaaning payment. •
Government have devised and are devising all possible measures to 

reduce theses delays to a minimum, aiid, as a special cgncession, orders - 
have recently been issued for the grant to every pensioner of an advancy  ̂
of six months’ pension before he leaves Ifls regiment oî  retirem^t.^  ̂ •

• • 
.  M ilitary  C ollege , J )ehra D u n .  ̂ •

•
39. The H ^ nour^blb  L ieutenant  B ao B ahadur  Chaudhri LAL

CHAND: â) How many boys Iftive, been adooitted to the Militarf Colle§e " 
at Dehra Dui^«ana how m a ^  of then^ are sons of Jndiaif soldier§ ? •



' '  * *  . '  ■ ' ' ' .(fc) Are Oovemmeot iiwtm that there w a strong feelidg among the'
tetira(? Ittdlaa (3fiic r̂B against th^ said College, on aooount of the h<̂ avy 
expenses and the faot tkat boys of non-military classes are also being 
admitted to that College? * • ^
«  (c) If 80, what stieps do Government propose to take to ensure that it 
h  made easy for an ordinary Indian Officer to send his son to the above 
College and ^ a t  striot regard shall be had to the claims of military^pfasses 
in the selection of candidates for this College?

H iS E xcellency  THB COMMANDER-IN-CHIEF: (a) The number of 
<5adets so far admitted to Dehra Dun College is 88, of whom 17 are the 
sons of Indian officers, induding two whose fathers are serving in the Indian 
State Forces.

Ĵ h) The answer is in the negative.
(c) On my nomination, the sons of Indian officers who have rendered 

distinguished service may be admitted to the college on the payment of 
reduc^ fees. I  can etssure the Honourable Member that, in selecting csulets, 
full regard is had to the claims of military classea.

S tu d en ts  m  D elh i Co l l e g e s .

/40. ?lie H onourable L ieu ten an t  R ag B ahadur  Chaudhri LAL 
CHAND : Will the Honourable Member in charge of Education be pleased 
to s£ai€:

If it is a fact that the majority of resident students in Delhi 
Colleges belong to Ambala Division of the Punjab?

(b) If so, what provision has the Delhi University made for keeping 
itself in touch with the High Schoofe of that Division?

The H onourable M r . M . S. D. BUTLER: (a) The answer is in tiie 
affirmative.

(b) The Delhi University is precluded, under section 6 of the Act, from
fi^sooiating itself with any educational institution outside the ten mile
radius wiSiih which its limits of jurisdiction are confined.

P unjab U nfversity  S c h o lar sh ips .

41. The H onourable L ieutenant  R ao B ahadur  C haudhri LAL 
CH AN P: Has the Pimjab University allowed students from Ambala 
Division to 4raw their Punjab University and Government scholarships in 
Delhi Colleges and, if not, in what ivay does Delhi University propose to 
compensate these boys for the loss of the above-mentioned stipends ?

The H onourable M. S. D. BUTLER: The answer to the first part 
of the question is in the negative. The Delhi University pays for such
scholarships out of its own fun^j.

 ̂ D elh i U n iv e r s it y  B oard . ^

. 42. The H onourable fiiEUT^ANT R ao B ahadur Chaudhri LAL
C lfA I^  : ]fs there a reptesentative of the residecA students on the Board  
of Delhi University?

THc^"honourab&: Mr. M. S. D. BUTLER: The question is not under­
stood, but if the Honourable Member is referripg t<ĵ  a Reaidenoe, Health 
and DWiplme'T^oaid it may be mentioned that such a ,poard has liot yet 
h ten  constituted. ^ r o

r h U L  '  * ' m am on;. o r  s t a i » .  [2 4 ' Ip Jan'. 1028.
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iC n .i« in r  T m v a u n r a  Atm nrnvfla^.

Th9 Honoobabia Libcibnaiit B&o BahadtA CBAOMua LAI* 
CHAND: Will His Excellency the €ommtoder-in-Gy«f be pleased to 
•t«ie: ’ * .

(а) whether an Indian Offioer is entitled to anytiiiiig tmr^uwi
• the Kaifway Warrant whil^ traTellmg by rail;

(б) what action, if any, has been taken by Govemment tm th6 » -
commendationB of the Army in India Coniniittee, ooorfiâ ned 
in paragraph 58 of Part V, regarding status and allowanoe 
of Indian Officers when travelling? '

His E xcellency  the  COMMANDEE-IN-CHIEF : (a) KoQuog is adjous* 
sible over and above the railway warrant which authorizes— •

(i) in the case of permanent duty moves, free 2nd class conveyance 
for the officer himsolf, his wife and his family and 3rd class 
conveyance for one servant. In addition, 3 maunds of baggage 
are allowed for the officer, maunds for hiQ wife and i  maund 
for each child; r-

(u) in the case of temporary duty moves, the warrant authorises free 
2nd class conveyance for the officer and 3rd class accopimoda- 
tion for one servant; 2  ̂ maunds of baggage are allow^.

Indian officers with honorary King's commissiooB, receive travelling and 
detention allowances on the same sci^e as British officers of conresponding 
rank, when travelling on duty at public expense. When accompanying 
troops, these officers receive 1st class accommodation, as in the case of 
British officers. '

(b) The Esher Committee recommended that In d w  offieers ti*avelling 
on duty should be permitted to travel 2nd class whilewfaidian officers with 
honorary King’s commission should receive 1st class aeeommodation, their 
families receiving corresponding concessions. This, it will be observed 
from the reply I have just given to part (a) of the question, has been, 
sanctioned.

The Esher Committee also recommended that the rate of detention 
allowance at present admissible to Indian officers should be increased from ’ 
Ke. 1 to Ks. 2. This proposal is at present under consideration as a part 
of the general question of th6 revision of the existing travelling allowances.

•
E ducation of sons of I n d u n  S old ier s .

44. The H onourable L ieutenant  R ag B ahadur  C hau dhbI LAL 
CHAND: Will His Excellency the Comn^^nder-in-Chief be pleased to
state: • •

(a) What action has been taken on the recommendations of the
Amly in India Committee, contained in pftagraph 59 of 
Part V, reg^ding the educâ fcional facilities for sons o^Indiaff 
solcUers in order to qualify them for (if Civy, dbd («) fbr 
Military services ? ,

(b) WhalT action has been t&ken by Government in order to
preierential treatment for the sons and relatives of la ^ m  

•soldie» in the Civil Departmente^tof the aB*̂ MK>m*
mended in par^aph 5Q Mentioned above? •
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, H is E xckllbhoy  tuk vOOMMANDBR^lN^CHlBF r <a) As Ifce Honour­
able Mt^mber ia awa%a, the Oovormnant o f  India have o^^blished^ a college 
At D^hra t>un which is intended to provide a public school education 
English lines for Indian >'outlis wljp desire to enter thê  Boyai Militaj7  

, C^lege* Sandhurst. The sons of Indian ofticen& who have rendered dii- 
tinguishedr#ervipe may be admittiBd to th6 Dehra D to  College at reduced 
fees. In addition His Koysl Highness the Prince o f ‘ Wales, during his 

t visit to Iudia» laid tlie foundation-stones of two military boarding schools,
 ̂ oach o^which is intended to accoinmrMlivte 200 pupils who are to be the sons 

ol tnSian soldiery. The education to be provided at these schools will be 
of an Anglo-Vernacular Middle type.

His Royal Highness also laid the foundation of the “  Kitchener 
OoUege,"  which it is contemplated will be a high school/ conducted as a 
jnilftary institution, for the sons of Indian officers.

Further, officers and non-commissioned officers of the Indian Army 
Education Corps are being posted to A m y units, and their duties will 
include the education of the children of Indian officers and men.

(6) The Esher Committee did not recommend that preferential treat­
ment should be accorded to the sons and relatives of Indian soldiers in 
civil departments. They expressed the opinion that the sons of Indian 
soldiers should be given educational facilities which would enable them 
to compete on more or less equal terms with the sons of the wealthier 
classes and the reply which I have given to the first part of this question 
shows the steps which the Government are taking to this end.

O rd er  o f  B r it is h  India. ”

45 . The H o n o u ra b le  L ie u te n a n t B ao B ahadu r Chaudhki LAL 
OHAND : Will His Excellency the Commander-in-Chief be pleased t<̂  
state what action has been taken by Government on the ribommendations 
of the Army in India Committee, contained in paragraph 68 of Part V, 
regarding the increase in the number of Order of British India?

H is  E xcellency  th e  COMMANDEB-IN-CHIEF : A final decision has 
not yet been taken by the Government on the recommendation mentioned.< ' ■

I ndian  Offic ers  of the  O rder of B ritish  I n d u . ”

46. The HoNouRAiaLH LiEUTEN/fijJT B ao B ahadur  C haudhri LAL 
OHAND: (a) Is the Government aware that there is some discontent in 
the junior ranks of Indian officers who do not generally get an Order of 
British India?

♦ ^
(6) If so, what steps doef Government propose to take in order io 

remove this grievanoe?
i . , <

 ̂ H is  E x o b llb n c y  the OOMM^NDER-IN-CHIBF : (a) aud (b). There 
tfi^no cfius^for discontent among junior Indian officers of the Indian Army.

V In order fliat^'the claims of such officers may not be overlooked, com- 
mandihg officers have been instructed to submit the names of three officers 
annu&lly for admission to the Order of British Indi%" Selections are 

. made a^rdi^g to an authorised Bystem«of marks, oand it is not possible, 
therefore, for th^ claims of a junior officer with serviced in no* way inferior 
fi) those of senior officbrs to be overlooked. <



•a Ji b a n g e m e n t  o f  Q r E S T i b s r s .

•The H o n o u r a blb  t h e  PBESIDENT: Before wet proceed, * I toould 
like thfi fionourable the Leader of the, ^puse to consider and let me 
know whether h  ̂ thinks any improvement can be made in the syeijem of 
arranging questions. The House will observe that Hfs Excellency the 
Commander-in-Qhief has had to reply to a long string of questions which 
happbn by chance fo follow one anotiier in the list. If thi« could be 
avoidel by arranging the order differently it might relieve Members of 
•Government of an undue strain. Perhaps the Leader of the Houn^ will 
ooDsider the matter and let me know what can be ddne.

QU ESTIO N S A N D  A N S W E B 8.

A g r ic u l t u iia l  S e r v ic e  O f f ic e b b .

47. The H o n o u r a ble  L ie u t e n a n t  R ao B a h a d u r  C h a u d h r i LAL
CHAND: Will Government be pleased to state:

(a) the number of miles travelled by pacca roads by each of the
Imperial Agricultural Service Officers during the year 1921-22;

(i)) the number of miles trti\elled by the above officers during the
above period on kacha roads? ^

The H on o u rable  Mr. B. N. SARMA: It is doubtful whether this 
information can be obtained, and any attempt to collect it would certainly 
involve an amount of labour wholly out of proportion to any usefulness 
which it would possess. I therefore regret that I cannot supply it.

S t a b il is a t io n  of E x c h a n g e .

48. The H o n o u rable  Mr. V. G. K A LE : Will Government be pleased 
to state if it is to be inferred from the policy apparently underlying the 
present resumption of the sale of Council drafts that Government mtend 
to try to stabilize exchange at the rate of 16d the rupee?

The H on o u rable  Mr. E. M. COOX: The answer is in the negative. 
The Communique of the 4th January states the whole facts, namely, 
that the resumption of sale of Council drafts was necessitated by the n e^  « 
for strengthening the Secretarj  ̂ of State’s sterling resources.

The H o n o u rable  M r . V. G. K ALE: By waiting to see the rate of 
Council drafts rise will not GovenunAt be gaining on their remittances to 
the Secretary of State in the near future?

The H o n o u rable  M r . E. M. COOK: I take it the Honourable Member 
implies that if we had waited a Uttle longer* we might have got our money 
'home cheaper?

The H on(ju rable  Mr. V. G. KALE: Yes. ^
The HoNotiRABLE Mr. E. M. COOK: yes, it is always possible to gamblf 

in exchange.* • • f  • •
,  P r o f e ss o r  H o r n e ’ s M is s io n  to  U. 8. A- *

49. The H o v o u r a b le  M r . V. G. K A LE : Will Government be pleased
to state what has beAi the total* cost of Professor Home’snnissioii to the 
United Stafesjof America to the Indijoi treasury?, • >

’  •  ̂ 545  )
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The Honouiublb Mb*. J. CBBIULR: 1!be iltiontetio&'is bimg obtained 
ai^ l}e laid on the table in due oouive. (.

Pbofescob H>>RtrK’s B vport.
«  60.*'H*e Mb. V. O. KALS/; Will G-oTermnent be pteotcKl

to vMe if Pr^^MOF HoniB has submitted to it a f̂ jport of bfs wtttk ia 
Amerioa and if it will place a copy of that report on ttie table pi Ithe 
House?

Tliff HonOTOABLE Mr. J. CBEBAH : Professor Home was not requited 
to submit any formal report.

The H o n o u r a ble  Mr. V. G. K A LE : Will not the public be given an 
opportunity of knowing exactly how the country’s money has been spent 
in flmerica and whether the country has obtained an adequate value for 
the money which has been spent?

The H o n o u r a ble  Mr. J. CEERAE: I shall be mudi obliged if the 
Honourable Member will give notice of that question and I shall consider 
it in connection with the preceding question which was before the House.

P u b l ic  M o n u m e n ts  a t  H a m p i .

51. The H o n o u r a ble  D iw a n  B/Th a d u r  V. KAMABHADEA NAIDU: 
(t) Are the Government of India aware of the public dissa^sftotion that 
ejasts in connection with the conservation of public monumtots Hampi, 
(near Hospet, Bellary District, Madras Presidency), which mark the site 
of the ancient Empire Kingdom of Vijayanagar?

(it) Has the attention of Government been drawn to the representations 
in the Press of the Kannada Academy, Bangalore, in this matter?

The H o n o u r a b l e  M r . M. S. D. BUTLER: The Government of India 
have no information regarding these complaints and are making inquirieB.

C o m m u n ic atio n  b e t w e e n  I n d ia  a n d  C e y l o n .

52. The H o n o u r a ble  D iw a n  B a h a d u r  V. KAMABHADEA NAIDU: 
Will the Government of India be pleased to state if they have under con­
templation any scheme for opening direct channel communication between 
India and Ceylon? If so, will &e Government be pleased to make a 
statement on "the question?

The H o n o u r a ble  M r . D. T. CHjIDWICK: The Government of India 
have been considering in consultation with the Government of Madras ii 
scheme for the construction of a Ship Canal through the island of Pamban 
^ameswaraiil). It is presui^d that this m the scheme to which the 
Honourable Member refers. Yhe project has recently been subjected to 
a detailed investigation by tibe Harbour Engineer of the Government of 
Madras. As result of this investigation, it appears ĥsû . the cost of 
constructing the proposed canal would be very much greater«^than was ori­
ginally anticipated, qnd for the present it is understood that tiie scheme is 
in^^^beyance. •

' S e p a r a t io n  o f  E x e c u t iv e  an d  J u d ic ia l  F u n ctjAn s .

< 53. The H onousablb Diwan BAHAmfit V. RA^fAlE^ELADBA NAIDU;
(f) Will the Gov .̂Timei\t be pleased^ state if it laid down any settled
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 ̂ fplioy for (>ovemmeBis and Admixustrations to follow in the matter
pf%tbe separation of ezecuiiTe irom  judioial funotions? If ^ e  *
Govemmdnt be pleased to lay the papers on the table f

(if) Will tiietGovemmMit be pleatfed to "state whether it is part of its 
policy in this connection tb appoint Honorary Magistmtes vesting t h ^  , 
with first class magistrate's powers w d  withdrawing the. magisterial powe» 
of eten Divisional CK&cers in the districts ?

(iit) Will tiie Government be pleased to state the Local Governments • 
and Administrations which have adopted this policy in working this 
scheme?' % •

(iv) Will the Government be pleased to consider ihe desirability of 
laying down the general principles on which benches of Honorary Magis­
trates of the kind in quRsstion should be appointed, including the one of 
consultation of suitable local non-officials of position and standing? •

The H o n o u rable  M r . J. CKERAR : The subject is a provincial one. 
The Honourable Member is referred to Home Department BesolutioD 
No. F.-196-Judicial of the 7th December 1921.

T e r r it o r u l  F o r c e .
54. The H o n o u rable  D iw a n  BAHAPtR V . RAMABHADRA N A H )!! :

(a) Will the Government be pleased to state in how many districts in the 
Madras Presidency, Territorial Force is formed and is working?

(hy What are the reasons for not starting as yet the force in other 
districts of the Presidency?

(c) How many Zamindara or near relatives of Zamindara of the Presi­
dency have enlisted themselves in the force till now?

His E x c e ll e n c y  th e  COMMANDER-IN-CHIEF: (a) and (h)— Undet 
Section 4 of the Indian Territorial Force Act, 1920, units are constituted 
for Provinces. Four units, exclusive of the University Training Corps  ̂
have been constituted for the Madras Presidency.. Those enrolled httve 
been recruited from a number of districts, but details of the numbers 
obtained from each district are not available. Recruitment is not restrict­
ed to any particular areas.

(c) The information is not available.
•

. Tree Taxation.
55. The Honourable Diwan liAjiADUR V. RAMABHADRA NAIDU : 

Will the Government be pleased to state whether they have directed 
Local Governments and Administrations to undertake a revision of their 
tiee taxation principles with a view to augment their local revenues?

The H on o u rable  Mr. D. T. CHADWiCK: No. I may remind the 
Honourable Member that Excise is a provincial transferred subject in all 
provinces except in Assam where it is provincial reserved.

• D u t y  on M o to r  S p ir i t .
56..The*HoNouKABLif Mil. G. S. K&APABDE ; (a) W i l l G o v e r n -  

ment be pleased to state whether motor sph*it produced in India and •, 
Burma and Cttfisumed in India and Burma has to pay «  duty of stx annas 
per gallon? • ’ •

(6) Is ij true Jiha? petrol exported 'io foreipi countries ^rom Jntjiia aijd 
Burma has t<j.pay no such dnty?  ̂ ^
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{c) Is it* jbrue th^t Oov^rnment has'lost somethiDg like toui* ctore^ and ' 
s. half by not taxing the exp6rtb of petrol fwm India at six annas pter gall<faT

(d) If the answel to the above three qiaestionfi be in the attrmatiTe, 
will the Goyernment be plenseil'to iadioate the reason why the exports of 
petrol from India and Bumia are ijiot taxed? * •

 ̂ • The Honoubaklb Mr, D. T. CHADWICK: (a) Yes,
(b) and (d). 1 would refer tlie Honourable Meihber to the reply^pven

# to the Honourable Rai Bahadur Lula Ram Saran Das’s question No. 7 of
to-dav’s date.

(c) It is impossible to answer this question, as Government is unable
to gauge with )Uiy aocuraoy what effect the imposition of an export duty 
of six annas per gallon would have had on the quantity of petrol actually 
exported. %

R e p o r t  of  Oo m m it i 'ke  on  P u b l ic  P e t it io n s .
57. The H o n o u ra b le  M r . G. S. K H A l 'A R D E : (i) Will the Gov- 

i.mnlent be pleased to state what action has been taken on the Report of 
the Committee on Public Petitions, dated 21st February 1922?

(ii) If no action has. been taken, will the Government be pleased to 
indicate the action which it proposes to take?

The H onourable M r . J. CRERAR: Government do not propose to 
take any further action beyond publishing the Report which has already 
been done.

They are grateful for the work performed by the Committee which was 
so ably presided over by you, Sir, and it is now open to any Member who 
desires to do so to give notice of a motion under Standing Order 53.

REPORTS LAID ON THE TABLE OF JOINT COMMITTEES ON
BILLS.

. The SECRETARY of  t h e  COUNCIL: Sir, I lay on the table reports 
o i the Joint Committees on the following Bills:

A Bill to provide for the restriction and control of the transport of 
cotton in certain circimistances.

A Bill further to amend the Cantonments (House-Accommodation) 
Act, 1902.

' A Bill to consolidate and amend the law relating to Steam Boilers.
A Bill to amend and consolidate the law relating to the regulation 

and inspection of mines.

GOVERNOR GENERAL’S ASSENT TO BILLS.
The SECRETARY of t h e  COUNCIL: Sir, information has been

rweived that His Excellency h^s been pleased to grant his assent to the 
following Bills:

The Indian Extradition (Amendment) Act, 1922 ,
Tne Indidii Museum (Amendment) Act, 1922.
The Negotiable Instruments' (Amendment) ,^ct, 1922. -

‘ Tfie Courjb-feos  ̂(Amepdment) Act, 1922. ^
Xhe Parsi Marriage and Divorce (Amendment) Act, 1922.
:rhe Official ’i'rustees and Administrator GeneraPs Acis Amendment 

A c t , 1922. . c, , '
r The Poliiie (Incitemeilt to Disaffection) Act, 19221 ̂  i
# The Indian "Transfer of Ships r Restriction (Repealing) . Act, 1922.
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The HON0URABLB Mr. E. M. COOlt (F iance Secretary): Sir, 1 lay 6n 
ttjc taWo a MeiliortihK^um oil Exchari|o Gams an<i ‘ Losses, duriog t lu v five 

jears 1917-18 to 1921-!^, wiiich the Council asked* for in af 
iution pasHiid on the 22nd March, 1^22. I must ap̂ >logtse for beifijg 
iK> l8ng in 6ompl;^in^ witK the Council's request. The i^^|iioranduin "wfts 
not quite ready for laying on the table at Sie Simla fiession; HonoiuraSle «  
Members who read it wnll see that its preparation has involved a great • 
deal of labour. * -

SietHorayidvm on Exchmvfft (rainh and IjQHHtH during tMe five y$arig 1917-18 to 19Bl'tt<^
 ̂ ' r ■. ' • •

The following Resolution moved by the Hon’We Mr. Kale was adopted by the 
OQuncil of State or the 22nd March 1922 :—  ̂<

“  This Council recommends to the Governor General in Council that he may be 
pleased (a) to place on the table of this House a fMl statement showing the gains 
iind the losses that have accrued to Government since the year 1917-18 on Capital as 
well as Revenue account, in connection with the sale of Council drafts and Beverse 
Councils, the revaluation of sterling securities and gold in the Currency Reserve, the 
purchase and sale of gold, the purchase of silver and the coinage and the issue of 
rupees to the public, the repaymeht by the British Government in London of fuildft 
disbursed on its l>ehalf in this country, and the remittance transactions between 
India and other countries generally and showing how the losses have been met and 
the gains have been disposed o f; and (6) to consider the desirability of re-examining 
the basis of the exchange value of the rupee on which the accounts are being kept, 
particularly with reference to remittances to and from this country

This memorandum is prepared and laid on the ^ble with refefence to part (a)
^ f the Resolution.. : ,

2. The memorandum is in three parts. Part 1 gives an account of the gains and
losses actually brought to account in ©acli year from 1917-18 to 1921-22 according to 
the basis of conversion in force for the accounts of the Government of India in each 
of these years, viz., Rs. 16 per £  from 1917-18 to 1919-^ and Rs. 10 pei* £  in 1920-21 
and 1921-22, and how the net gain or los.<. in each of these years was actually dealt 
with. Part II shows how the account oi exchange gains and losses would have stood 
in the last two years if the basis of conversion for the accounts had remained at 
Rs. 15 per £  instead of Rs. 10 per £ . Part III  attempts an estimate of the real 
exchange losses incurred during the iive years under consideration as distinguished 
from accounting losses. The accounts of the year 1921-22 ha^  not yet been closed ^
the actual figures of the accounts for that year are not therefore availabha, and the
Revised estimates have been used instead.

p A t I. ^
3. Statement 1 appended to this memorandum shows the difference representing 

-exchange in respect of remittance transactions between India and £;iglan4 actually 
brought to account in each year since 1917-18 on the basis of the conversion rates 
in force in each year. Statements II and III furnish: details, of the loss on rupee 
coinage and the gain and loss on the purchase and sale of gold, luid Statement IV  
brings together the credits and debits under the Exchange head in respect of all 
these and sinaila  ̂ transactions in each year during this period.

• '
4. It wilL be useful to g i^  here an explHuation of the more important trimii^« 

tions in respect of which gains ahd* losses on account of» exchange a arise ,and tfo  
nature of these gains and losses. In the years 1917-18 to 1919-20, #the rate of c& v ^ - 
aion of rupees dinto £  steHing anil vice versa ior the accounts-was Rs. 15 p ^  £ ,  while 
the exchange vl l̂ac of the rupee stood ■ a t ' a&ve 16d. AooorAiugly, the ruDees paid 
in India on account of Council Bills sold by the Secretary of 8)^te .were les* iluin 
the equivalent of the sterling recei'wed in Eogland §t the rate of 15 per and 

-A gain was^herefoft brought to account in respect of these sales. The disbufte-
ments made \m* India on behi^ of the Home €k>vemment ana supplies of funde in

,  .  ( .*5 4 9 ,)  .
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India to Col»»ii4, «ad «Ul«r Qovtfsmenift wBt^ /epaid in sterling in Ltmdtm at q̂ ;r- 
rent rat^ of exchange^ and when these varied from day to day  ̂ at ratefi fixed for 
each month in oons^tfttioo between the British Treasury and tl^  In to  Office on 
the basis of the market rates o f« exchange prevalent at the time; tbe recoveries  ̂
effected Jn sterling were, therefore, when expressed in rupees at the conventional 

 ̂ « f  15 per pound, in excess of the rupees actoally disbursed in India, and 
h^e^ f^ain there was a gain to be brought to account. On the other iiand, when 
fcterlinff bills were sold on London at rates above 16d, per r u f^ , the rupees rec^ved. 
in India short of the rupee equivalent at Rs. 15 per pound of the sterlilCj; paid 

r in Lcfidon, and the difference represented a loss on account of exchange. There was 
' again a loss on rupee coinaffe owing to the rupee outturn of the silver Qoined in the 

greatef of this period being less than its purchase price reckoned at Rs. 15 per 
TOund together with miscellaneous expenditure connected with purchase and coinage. 
Similarly, there was a loss on the purchase and sale of gold owing to the rupees 
realised from the sale of gold in India being less than the sterling paid for the 
gold converted at Rs. 16 per x>ound. In the case of money order transactions with 
ooimtines having a sterling currency, there was a gain or a loss according to th& 
direc^n in which the remittance flowed. If, for instance, the money order exchanges 
between India and the United Kingdom resulted in a net r e m itta l by the public 
from the former to the latter country, the rupees received in India iPSoira fall short 
of the sterling paid in the United Kingdom turned into rupees at IIm conventional 
rate, and there would be a loss on exchange as in the case of sui^liiv bills sold on 
London. In the converse case, there would be a gain by exchange aa in , the case of 
Council Bills soid by the Secretary of State.

5. The rate for the conversion of sterling into rupees and vice versa for the pur­
pose of the accounts was altered to Rs. 10 per pound with effect from the 1st April 
1900; the actual exchange value of the rupee in the years 1920-21 and 1921*22 was, 
however, less than 24rf. per rupee. The relation between the account and current 
rates in these years was thus the reverse of that in the preceding three years, and 
the remittance transactions which resulteii in an exchange gain in the earlier peripd 
resulted in a loss in the latter period and vice versa.

6 ..The average rates of exchange on the sale of Councils by the Secretary of 
State In 1917-18 and 1918-19 were 16.5315d. and 17*5441d. respectively, the rate for 
imi^l^ate Councils during this period having risen from Ibid. to 17a. on the 29th 
Augtist 1917 and to 18rf. on the 11th April 1918. Inclusive of a loss on rupee coinage 
of 15*95 lakhs and 6,18.01 lakhs respectively, the exchange account showed a net
gain of 4,71.78 lakhs in 1917-18 and 7,25-16 lakhs in 1918-19, and these gains were
credited to the revenue account of the Government of India as_ an item of revenue;
the former figure is included in the Imperial surplus of 12,13*05 lakhs which the 
accounts for 1917-18 sliowed, while the Imperial deficit of 6,73 06 lakhs disclosed by 
the aooounts for 1918-19 would have been correspondingly higher but for the gain 
from exchange amounting to Rs. 7,25-16 lakhs which was credited to the Imperial 
revenue account in that year.

It should be mentioned here that, out of the sale of Council Bills in 1918-19, a 
sum of 6,01 lakhs related to Councils sold at favourable rates in the following cir- 
cumste l̂ces. Undoj an agreement with the Secretary of State, the British Exchange 
Banks undertook during the war to devdce their resources to the fullest extent 
possible to the financing of War exports, and in return received a guarantee that
such funds as might in discharge of this undertaking he transferred to London in 
excess of, remittances in the opposite direction would be retransferred to India 
through Council Bills at the rate at which the overbuying had taken place. A begin- 
ring was made in the year 1918-19 ^  the retransfer to India of the funds so trans­
ferred by tha Exchange Banks; and Council Bills to the extent of 6,01 lakhs were 
accordingly sold t^ them at favourable rates for this purpose.

7 There were s&veral sharp rises of exchange in 1919-20, tlie rate for immediate 
td'sgraphic transfers liaving risen to 20d^»on the 13th May, 22d. pn the 12th August, 
2̂ d. , on the ^^th September, 26d. on the 26th November and 2Bd. on the 16th 
December. The lait rate remained in force till the beginning of February and was 
exceeded during the r ^  of the year ^̂ hen as a result of the policy rdopted on the 
Report of the Babington Smith Committee on Indian Exchange® and Currency, 
reverse Councils wwe sold on the basis of a ratio of Rs. 10 to ̂ the sovereign, allowuice 
being mM«l thp depreciation ^f sterling with* reference to the latest current rate- 
fot the doUar-sterlinf,^^exchange. The, Average rate of exchtoge for the year accord­
ingly worked out as^i|fh ss 23-8778d. Sjlles of Corncils were heavy ia the firil
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•threif qHarbers t)f ith^ year, whHe in ‘the last qilarter reverae Councils and gold 
bullion Were -^ ld  in pursuance, as stated above, of the policy adopted on J^e Ciir- , 
revsy Conwnittee> report. As in lM.8-19, special ColiiiciU were sold to Ibcohonfe 
Banks in liquidation of the overbuyii^ guarantee to the extent of 6^38 lakhs. After 
taking into accou»Tt the exchange adjiistmtots in •connection With wai* disburs^ents 
on behalf of the ^ome Government and other remittance transactions and t^e . losses 
on rupee coinage, and on the purchase and sale of gold, ther net exchange gajas « 
during the yeiikr amounted to 9,18.48 lakhs, the basis of conversion for t^e accounts 
still remaining at Rs. 16 per £ . Owing to the large rise in the exchange value of 
the nioee in 1919-20, it was decided that the portion of the exchange gaifts attribut­
able tJ  capital outl^  in England on Railways, irrigation works and Delhi should •  
be credited to ,th<̂  capital account. Accordingly, out. of the net credit o f 9,18-48 
lakhs, a sum of 3,95.41 lakhs was credited to the capital heads, and the btuaflc'e of 
5,23-07 Ittkhs was not appropriated to revenue, but was retained under a suspense 
head in order to provide in part f6r meeting the deficiency which would arise, on 
the revaluation of the sterling securities and gold held in the Paper CorreQcy
Reserve at the new ratio of Rs. 10 por £  recommended by the Currency Contpiiitltee. 
Eventually, however, the credit balance of 5,23-07 lakhs was not devoted.to in kin g  
the deficiency referred to as othar resources were earmarked for that purpose when 
legislation was carried out giving effect to the new ratio; it remained imdtf the 
suspense head and was wiped off by the exchange losses which 'Were brought'to
account in subsequent years. ^

8. There was no sale of Council Bills in either 1920-21 or 1921-22, but the ^ le
of reverse Councils continued during part of the former year. The average of the
Telegraphic Transfer rates on London for these years worked out to 20-657d. and 
15-84^d. respectively, or very much less than the accounting rate of 2Ad. which, was 
introduced as stated above from the 1st April 1920. The entries in the Excluuure 
account in both these, years were thus the reverse of those in the account for

Two entries in Statement IV  and one in Statement I relating to the year 1990-21 
require some explanation. Firstly, in consequence of the introduction of the new 
conversion rate of Rs. 10 per £ , the loss on the sale of reverse Councils is distributed > 
in Statement I over two items, the difference between the rupee equivalents at the 
old and new conversion rates appearing against item (ttt), and the di&erence between the 
rupee equivalent at Rs. 10 and the rupees actually' received appeariiig  ̂ against item (tt). 
^Secondly, tho now jatio of Rs. 10 per £  was legalised from the 1st October 1920 and 
this entailed the revaluation of the cold and sterling securities held in the Paper 
Currency Re;?erv»! on that date on the basis of the new ratio. The deficiency on 
revaluationv rjnounted to 17^47.36 lakhs and this amount was m ^ e  good to the Paper 
Currency Reserve by the deposit of Indian Treasury Bills of a corresponding value 
in the reserve by charging the amount to a special suspense head Adjustment of 
•exchange on revaluation of gold and sterling securities in Paper Currency Reserve.** 
This head uas to be cleared by the gradual appropriation of interest irom. invest­
ments of ohe Paper Currency Reserve and the excess in the assets of the Gold 
Standard Reserve over £40 millions but as the transaction is of the same nature as 
•other exchange adjustments under consideration, it has been included in State­
ment IV. The last entry relates to the payment of 1,68-86 lakhs made to the British 
exchange Banks in settlement of the overbuying piarantee. As stated in paragraph 6, 
the liability arisibg from this guarantee was discharged in part in 1918-19 and 1919-20 
by the sale of Couhcils at favourable r a t^  to the Exchange Banks; t^e remaining 
portion of the liability was Liquidated in 1920-21 by weekly payments to tie B a ^ s  
of the difference between the rupee equivalent at the guaranteed rate and at the 
average of the maximum and minimum rates for Telegraphic Transfers on London 
•on the date of liquidation.

The next exchange loss brought to account ̂ n  the years 1920-21 and 1921-22 
inclusive of the above special items amounted to 53,09*18 lakhs and 10,47.80 lakhs 
respectively; of the former amount, however, 17,47-36 lakhs was shown in the 
accounts under ^he special suspense head mentioned above, the b^ance of 35,61*82 ^  
lakhs only r.pp^iihg under the Exchange head. A further change was made with 
effect from th^ Isi April 1920 in the methods of allocation of exchange jtains and^ 
losses. Under the new procdRure, the portion of these gains and losses auributafele 
to tlie revenue aiic! capital accounts in reject of outW  incurred ii^ England WM to

calculated on ^he basis of the average Telegraphic Transfer r|te from CalAitta on 
London and traifJ^rred to those accounts; and it was to be considered with' reference 
to the circumsU iicft; of . each year whether the balance of exchange gains and losses 
remaning ^fter the abov^ transfers aee made should «be written off* to th» revenu<v 
or kept in suspenee £%ainst the possibility of opposite results in ̂ succeeding. years.
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Of th« jMi exchange Iohb of ^ ,6 1 .8 2  lakhs in 1990-21, sums Of 2,97*65 lakhs 
4,66*21 lakhs respectively, were accordiiigly transferred td the capital and revwne

• accaunlst and th^ baknce of 88,07*96 remairM vnafmrcmiated under the suspense 
head. fitimiUrly, agaiikst the net exchange loss of 10,47.80 lakhs in 1921-22, the 
tr4»slet» to the capital and revenue aq̂ sounte amonnt^ to 22,35*77 lakhs, leaving
16,U9.9^ lakhs at debit of the sutpense head for the two years tr*gether.

Inclusive of the credit balance of 5,23*07 lakhs which remained under the suspenae 
bead at the end of the 1919>20 an stated in paragraph ̂ 7 above, the balimce t f  
unsqppropriated exchange lo3se3 awaiting cleari^nce, in sul>sequent years amowied cm 
the 31st ll̂ Carch 1&^ to 10,96*92 lakhs, apart from a sum of 17,47.36 lakhy on account 
of t ^  revaluation of gold and ster̂ ling securities in the Paper Currency Reserve held 
under special Mispense head.

9. Taking the period 1917-18 to 1921-22 together, the position therefore' is tbal
the net, exchange, loss brought to account in. these years amounted to 42,^*57 lakhs: 
of t^s> ipiins amounting to 11^96»(& lakhs were credited to revenue ih 1017-18 aae 
|918>19, a Ipss of 17,47*36 lakhs due to the revaluation of Mid and ^Menritite *
in f̂ t̂he Paper Currency Reserve was charged to a special suspaviee hea^ Momoef

. l>eing definitely e&rmarked for the clearance of this head, an« losses «moiMiftg lo 
Bs. 25,94*22 Ukhn were charged to the revenue and ci^pital aoooimte itt 
1919-20 to *! 921-22, leaving a debit of 10,96.92 lakhs on the 31st March 1 ^  mder 
the suspense hea*l for Exchange to be cleared in subsequent years.

P a b t  II.

10. Statement V  shows the exchange adjustments in respect of remittance tnuB- 
asctions in the years 1920-21 and 1921-22 as they would have stood if the basis for 
conversion in the accounts had remained at Ra. 15 per £  instead of Rs. 10 per £ . 
Statement V I b'*ings together the entire credits and debits to the Exchange head 
in these years on the same basis and their distribution l>etween the revenue, capital 
and suspense accounts. The entry of 17,47-36 lakhs in Statement TV relating to iht 
deficient^ im the revaluation of gold and ste>rling securities in the P i^ r  Currency

' Reserve finds no place in Statement V I as there would have been no revaluation and
* +4,71*78 no deficiency if there were no changji in the ratio

+  7,^*15 between the £  and the rupee. Itvwill be see»
* +9,18*48 that on this basis there would have been an ex-

+ 1,59*23 change loss of 12,74'23 lakhs in 1920-21 and 4 gain
' — 1̂5,74*23 of 1,59*23 Ickhs in 1921-22 making for the live

' years uxlder consideration net ex&ange can
410,00-41 of 10,00*41* lakhs.

liy however, the existing method of allocation of exchange adjustments between 
the reveime, capita! and suspense accounts is assumed to have remained in force in 
ftheiie two years, the unappr^riated balance under the Suspense head at the end of 
-  t  +5,23*07 ‘ the year 1921-22 would haVe amounted to a debit

—^28,43*75 of 21,34*88 lakhs as shown in the margin, t  The
+  1,85*80 larger outstandir^ arrived ai by this method u

—-------------  due to the fact that, while in the year . 1 ^ - ^  the
. — 21,34*88 exchange account would under this method have
shown rnti actual lc>ss, substantial credits rre assumed to be transferred to the revenue 
and cwital accounts on the basis of the average of the Telegraphic Transfer rate*̂  
from Cfalcutta on London, leaving a large amount of loss under the Suspense head.

« Par. III.

11. An approximate calculation is made in this part of the portion of the exchange
gain? and losses dealt with in the preceding paragraphs which can be regarded as 
representing real as distmguished from accounting losses. c ^

(, (a) The loss resulting from the r^aluation of gold and sterling securities in the
"Paper Gvrency Reserve should be regarded as real ex<5dpt to the extent ol any com- 
p^hsatory giin through an appreciation of these holdings which would result if as 
exchange rate lower than Rs. 10 per pound were eventually adopted.

{b  ̂ The loss which arose from the coinage of rupees was the'result of the high 
prices which ruled for silver; but the rate at which Council BiAs were sold and in 
4̂ oi>seqû nce also that at which funds were provided for the Home and other Governments



ftgainrt recowies in London were raised from time to time so that the provision of 
Fuyees at the pric(;s rnling for silvei* should not result in a Ipss to Gov«numnt. 
the aggregate amount of Council mils and funds supplied fb the Home and other 
Gyv^rnments at increased rates of exchange far me^ceed^d the rupees coined during 
this period, tho ^ss which resulted from rupee coinage was more than |[iade up 
by recoveries effected at higher rates of exchange.  ̂ ^

As regards the ^jurchase and sale of gold, the payments made in sterling for 
the p^chise of gold totalled £34,507;00Ct, and this sum was practically provided in 
full b 7  remitUnces during the year 1919-20. Assuming that the funds required toi 
the purchase were provided at the average, rate of exchange obtained on remittanc9c 
du/mg that year, there was a real gain on the gold transactions amounting tc 
4,06-S lakhs.

{d) The loss on the liquidation of the merbuying guarantee to Exchange 3 a ^  
corsists.of two parts: (i) the loss arising from the sale of Councils to tham is  
1316-19 and 1919-2L at rates more favourable than the current market rates ©4 ex­
change, and (it) the cash payments made to them in 1920-21 in final dischargf of 
tliD guarantee. I^he latter payments totalled 1,68*85 lakhs  ̂ and the loss under bead
(i) is calculated to amount to 1,87*44 lakhs, making a total loss on this itam of 
3,56-29F lakhs. .

(() As regards other remittance transactions between India and England, a .real
• «j' Hvoidable loss can arise only from one of the following causes:—

(/) Owing to a delay in securing a correspondence between the currmt i;at«
of exchange and the* rates at which partioillar transactions arie ^ijrried <mt;■ ' ' /

(ii) owing «to particular transactions being carried out for special reasons at 
rates which are unfavoural>le to Government m compared witb 
markei rates; or ,

(in) owing to the re-transfer at unfavourable rates of funds in an#
direction at favourable rates. -

As regards (f)/such delays occurred mainly in connection with poat^l remittances 
prior to 1921, when some time intervened between a change in the mark^ rate and the 
revision of foreign money order rates on the basis of the changed mark^ rate. The loM 
on this account, was, however, small and i.> not capable of  ̂calcol^on without a 
considerable amount of labour; mdreover, the delays operated directions,
resulting at times in a gain also.

Th^ only important transaction of the kind referred to at (ii) is the sale of 
Councils at favourable rates to Exchange Banks in conne^on with the overbuying 
guarantee which haf5 already been dealt with.

Lender item {Hi) fall the sale  ̂ of reverse Councils in the three yaars 1918-19 to> 
. 192C-21. Details oi these sales are given in Statement V II. The tgptal sales during 
rhis period amounted to £60,847,000, of which £14,114,000 wai pai4 ftom the Secre- 
tury of State’s treasury balances and tha balance of by the sale of
sterling investments on behalf of the I’̂ e r  Currency Reserve. Out of the payments 
made from Treasury balances, £5,316,000 was found from remittances to England 
made in 1918-19 and £8,799,000 from remittances made in 1919^^ while the funds 
for the investment3 in the Paper Currency Reserve which were 'vnthdrawn for paying 
sterling bills were remitted to England to the*extent of £20,680,000 in 1918-19, 
£8,658,000 in 1917-18 and £17,395,(WO in 1916-lf. Assuming that these remittances 
were effected at thr; average rate of exchange which obtained in tlie year of remittance, 
the real loss on the sale of sterling bills on London durins.this period works out to-« 
28,91*79 lakhs.* * *

12. Thus apart from the ^oss arising from the revaluation of the Pft)e^ Currency 
Reserve, the real loss due to the exchange operations of the quinquennial period under 
consideration be estimated at 28,42*23 kkha. This figure ^  gross and not 
^low ai»y set off. for the ^in s which were ob^ined from the provision of ftmds by 
Councils or oihernise at high rates of exchange.

JTTATHMKNT OF RXCHAlfGE 0|IXS AND liOSSKS.
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STAtE
SUUeiAu tkoicing tH  ,/ifftrenee on atifount of egeian<ie in m p tet remittane«

to haii* <^eonv«r»ion being B*. 1 5 per  £  in 1917-^X8.
' (Fî tirett in tlion

1817-ia c 1918-19. *
<T

It i  . DlFYXBBNCa
VKPBXBtNT-

INCi Is i ,

S m

11

D iffbbbnob
BiPBB9tl77-

INO

11
f t
CO

i

S i

1 *

E

i i

m boo c« goa
».B

CO

i

8 A 
8 1

i

£ R>. Rs. Br.

1

£

'■ f  
%

Rs. Bs.

<%) Conncil Bills *old by the 
Secretary of State.

33,45S 48,67,82 1,61,871
I

20,946 28,6^,*

(«<) Reverse Conaoils on London 
BoMin India (a).

... ... !i
1
i|.... 6,315

i
7.08,02

I
... 89,23

Difference dne to realisation 
of uterling Becarities in 
P.. C. R. for payment of re- 
veiBe OonncilB on London.

... ... ... ..r !

!

[
••• ...

•<w) War Expenditnre recoverable 
. Iroin Heme Goreniment 

and mifloellaneoiu military 
and marine traoBaetionB.

61^ 8 89,05,74
i
2,96,541 ... 67,263 90,86,01 10,03,47 ...

(v) Postal and mor ey order trans- 
Mtions with foreigo coun­
tries hayiug a storling 
onrrenoy (d).

... 9,25

i
... 1 ***

j
67,53

>(vO Bemittanoe traosactionB with 
Ceylon, East Africa, Hong 
Kong and other Govern- 
menu (b).

... ... • 29,78 1 ...
i

.... 67,15 . •••

Transfers from Currency in 
Snflaad for treasury re­
quirements againikt payment 
to it in India.

••• .
Ci

• •4

1I
1

j
••• ...

B ^ tta n oes  to Mesopotamia 
reoo^orable in London (c). ... ... ... ... ... ••f ...

iim) IGfloellaneous traniaotionB (6) ••• ... ... 8,19 ... ... 17,70 ...
4.96.92 ' 8,19 14,82,39 89,23̂

1 i + 18,48,16

(а) For dtotalli of the rnies which, rerer^
(б) Fot of th^e tmt}Boctlon« Me
<, No. 68-Cfof the Finanoo and Berenne 
{e) T\» limilMr retnfCtancei in jeavs pMriouf 
[d; Onl̂  the rntries roUtl̂ ĝ to ezcha^ hare
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^JlBNT I.

'on8actiun§ hetuecn India and Encfland hroughi to account in fetch o f yearstran
to 1919-20 and Bs. 10 per £  in 1920-21 andji92hk^  

Bands of £  and Us.) *

ldl9-20:

lOQ !

73 « ' 
1.2 
S'So ►

I D if f b b v n c xi BEI»EEBENTIWG

u
1 “

i 31,236!1 i

B t . B a. 

S4.H93 12,aS,9S

I24.&U 18,57,78

't
t

Hi-

%
4
%

' 74,IW282,94.05 29,11.25

t

I f

Ea.

It
t o

i U :

1920-21.

18.28,87 30,958

34,000

92,05

88,93 ...

4f59A8 21,82,18

•4-20,76,95

50,476

no r—I
1 .5

II

K b.

28,55,80

51,CO,07

6218,79

D if w b b b n c e
EEPEEBBKTTNU

S-2-o  S

.......

•I £.2

192.-32 (BcTiaedA i '
i>»FBB«HClC

. ' .w s ;
i

1 1  15 S 5W jy>

■4

Nij
S'?

I
Bp.

2,43,00i

Bb.

17,00.03 ...

11,71,15

If

K b .

10,681 16.91,25

I
88.25! ... i

18,26 ...

11.46

li:W46 82,15,69
-82,04,28 

I .

2;498

5,629

3,72,45

8,49,20

S.

Bt.

6.28116

76,15

36,64

1,22,60

2,70,25

1,M,70

_  12.90,5» 
-42.90,59*

Conxtdls w m  BOld, «ai 9tatattent VII.
Aoooust No. 45of uioCinanotairfl'BeTfiiae AoooiintB for 1917*18,1918-19 and 1919-20, and aoooaut 
Aooopnte for 1920-21. ^
to 19&-AaT« in<4nd«d i
been  thow ii iffaiiiat Jheie
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STATEMENT

STATEM ENT III .

OF EXCHANGE (|AINS AND« LOSSES. 557

. . . • • •Statement *houit*(j the ^aing and losses on the aoquisitioni piB'f^haae, and sale o f gold 
in each yta\' from 1919-20 to 192U22. (Figures in thousands qf Bs. and̂  £*.C.UM year from  --------- -
r,rcept u her^ otherwise stated-)

% .... .........  ...... .
1919-20. 1 1920-21. 1921-22.

( a ) T. t v .  dold yn India against the deposit 
uf ffold to thf credit o£ the Oovcmmeut 
of India in Ottawa nod New York—

I
i
J

• •

{%) Qaantity of gold*rooeiyed • . 
Hi) Yaln of the aame at Re. 15 per ^  . 

HU) Rupees actaally paid for the gold . 
(iv) Ihfferei.oe between (ii) ana ,ui) 

reprenenting gain.

469,23701. finn 
2,98,US 
2,27,81 

71,17 I **•
i

.. •

■ib) Imported gold—

Difference botwtion (i) the valnc of gold im­
ported into lndi)»aQd ac*4aired by QoTem- 
moiit under the Gold Im ort Aut at rates 
fixed from time to time up to 2nd Febmary 
lIKiO and after that date at Rs. or 
Be. l= »ll 80016 grs. of fine gold and (ii) the 
yalne at which it was placed in the Paper 
Cnrrcncy .ieserre {i.e., Ba. 15 •  £1 or 
Ke. 1 = 7*53344 gra. fine gold). •

2,67,09 + 13.71

i
ic) Indian mines gold pnrchiiBcd—

Hi Qua tity of go'J Toooived . , 198,287 oz. flue 282,350 oz. fine 63,087 oz. fine
(it) Valne of the same paid in India , 1,20,22 1,29,53 34,09
(iii) Value of the same paid in England 

at Rb. 15 per £  in 1919-20 and Bs. 10 
per £  in 1920-21 and 1921 >22.

(in) Total valne paid . . . .  
iv) Value at which gold was placed in the 

Paper Curreno Keaerre (i.d., Ba. 15 1 
per sovereign in 1919-20 and Bs. 10 
in Hubsequent years).

(ri/ Difference between liv) and (v) repre­
senting gain (-1-) or los * (—).

•

1,20 22 
126,84

+ 6,12
1

47,36
i

1.76,89
1,50,08

-26,81

11,00

45,09 
26 SO

—18,*29

<d) Qold purchased by the Secretary of 
State-

1 •

(i) Qoantity of gold Teceived , . 
lii) Vail e paid for the same . .

1,170.850 0 1. fine 
.£27.448­

41,17,22 j

1,163,587 02. fine 
^6.470= 

6,46,97
...

(iii) Value at which gold was placed in

(iv) Differer.ee between (ii) and (iii) re­
presenting gain (-I-) or loss (—).

82,78,90 I 

V8,88,82 1

7,72,94 

+ 1,96,97

(e) Sale of gol^ in India—
I
1

(i) Quantity of gold sold , . , 
îi) knpee pro '̂eeds of sale . .

(iii) ViJue at which gold was held in the 
Paper Cnrrepoy Beserve.

(IV) Differsnoe between (ir) and (iii) re- 
preseifting gain (-^) or loss (—)•

if )   ̂Total gain (% ) or lost (—)̂  .

3f3^j782 oz< fine 
^  21,49,10 

21,30,04

• +19,06

•
4,698,722oz. fine 

27,70,01. 
29^ ,14 ;

r-a.W ,18 • ...

-4,%1.88 -%5,26 .  —18,20 • •

•
• • • ••

0  2
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STATEMENT IV . .
Siatemeffi showing the net gain or loss ad'^nsted u1*der the head **Exchange * in each ^jf 

’ the years 1917»1S to 1921*22,
t f [Figure! In tbouiandt of Rs. ]

(0 Difference on account of 
eschancrc in rcspfect of 
remittance tranMctions 
btjtVeen India and Eng­
land as in Statement I . 

(tV) Lobs on rupee coinage as in 
Statement II . .

(m i Net grain or loes on gold 
purchases and sales as in 

' litatement III . .
Difference due to re-valua­

tion of securities and gold 
in the Paper Carrcncy 
Reserve on the ist October 
1920 at the new ratio of 
Rs. 10- £ 1  . .

Loss in connection with 
the cancellation of over- 
huying guarantee to 
Exchange Banks . .

Total credit (-»-) or debit (— ) 
under the Exchange head •

(tv)

(f̂ )

1017-18. ] ioia-10. 1910-20. 1010-21. 1 lot M2
(B.tM i.

Re. Rs. Rs.
f

Ra.
0

V .

+ 4,88.78 + 13,43,16 -^20,76.96 -32,04,23 ~12,90,o0

— 16,95 1 -6,18,01
1

- 6,73.59 + 2,61,08

j

1
1

-4 ,84 ,88 -9a ,26 — 18,29

i1
1

1

... -  17.47.86(a)

1

1

1 ... — 1.68,85

+ 4,7i,78 i +7,25,T6 + 9,18,48 --53,09,18 —10,48

(u) This amount w u  actually adjasted in the acoounta under a tpecial Snipense head ** AdjaRtirent of 
exchange on reralua'lon of void and sterling tecaritleB in Paper Currency ReMrre *’ and wa« to be cleared by tha 
gradual appr*^pTlatioii of interest from iDTeatments In the Paper Currency Reserve a .d cxce«s in asaata of ttiV 
Gold kitandard Baaarre above £40 milliona na^nonnced at the time of the Paper Currency legialatioD of ^eptem- 
baar ItffO. k f  It ia however of the oame nature aa the other tran-actloni included in this atatenieut, Ic has been 
included here. »

. • STATEMENT V.
Statem^iit showing the difference on account o f Exchange in respect of remittance 

transactions between India and England that ioould have been brought to a<s^ount. 
in each of the years 1920-21 and 192U22 i f  the basis o f conversion had been Rs. 15 
instead of Rs. 10 per £ .

[Figures in thousands of rupees.]
1 ̂ 1 1020-21. BBVISED 1021-22.

—  ; D ivfsbbvck  fob bxchavge
BVPBKBKTIKa Difvibbvob  fob xxcHi.vas 

BBPIKSXITTliro
i Exceaa recq'pt. jExceaa payment. Excess receipt. Excess payment.

. 1 
(i) Couacil Bills . , . ' 
(tf) Reverse Councils on I^ndon 

(iii ) ItecDverable war expenditure and 
miscellaneous military and marine 
transactions . . . .  

(t tr) Postal and money order transac • 
tions . . . . .  

ĵ v) ttemittanco ti^nsactions with 
€ Ceylon, Bast Africa, Hong Kong 

jynd otht̂ v Gyemments . .
Transfers thrbtf^h Currency . 

(du) RemT t̂anoei to Mey>potamia

Es.

‘ 13,52,67 

«
48,85

' " m o

Ka.

17,92,42 

• ••

2,01,63

Rs.

•••

• •• i •

6 A 9
2,88
2,8*
- 1 1

Rs:

•••

89,11

1,65

' #»•

, t «.
14,24,72  ̂ 19,94,UlT . l i S T 00,76

«
-r7f.9U  •
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Statement showing the adju»tment* under the heaS, Exchange tn the year, i m -2 1  and 
m i-2 2  as %ey fcould have stood if  the rate of eonverswn for the acc8u.nt» had 
been £ l = B t . 15 and the distribution thereof among the C.omm^etal undertakng^ 

^andthe Central <̂ nd Promncialexpenditure head “  Exchange,

[FigarM  in thongands o f i-upee«.]

— m o-21. ftfl-22.

{%) Differe^oe ou aooouut of exchange in respect of remittfttioe 
transaotions as p«r Statemant V.

{%%) Losa in oonneotion witli the oanoellatioc ot overbnying
guarantees to Exchange Banks.

(Hi) Net lose in oonneotion with the pnrohase, aequiaition and 
. sale of gold. ' 

iic) Loss on rupee coinage , . . . . .

Be.
-5,69.31

-1,68,85

—4.43,44

-92,63

Bb.
—77,91

•

—23.79 

+ 2,60,98

Total . -12.74.28 + 1,59,23

Adjneted as followg
Amount transferred to—

Irrigation Capital and B e v e n n e ......................................
Delhi Capital...........................................................................

General Expenditure Head “  Exchange " —
Central , ..................................................................
Provincial...........................................................................

+ 6.10,32 
^8,51.04 

+ 5.27 
•^695 

+ 29.58

f  5,66,36

—19.20
-1 ,3 5

- 3

-8 ,1 0

+ 4.52 
—2.33

Total transfers * +15,69,52 -26.57

Net amount, debited or credited to Snspcnsc . . . . —29,43,75 j -h 1,85.80

STATEMENT VII.

Statement shmoinq the Bevcrse Coii7irils on London sold in the years 1918»19 to 
' 1920-21. ’

Date of sale. Rate of 
immediateB. 
•

Amount sold at 
each sale. 

(In thousands 
of £.)

Difference 
between rupees 

reoMved and 
equivalent of 
sterling paid 

atBs.l&per.£. 
(In thoaaands 

of Bs.) (

19 1 8 -1 9 . £ Bs.
14th Norember 1 0 1 8 ..................................... 10.-5 31i82d. 1,000
2lst November 1 9 1 8 ..................................... la.-5 3tt32d. 2,000 ,,,
28th November 1 9 1 8 ..................................... l«.-5 3l/32d. 560
12th December ^ 1 8 ..................................... U..5 31/82d. 20
19th December ftl8» . . . . 1H..5 31/32(1. «0
9th Jannary 1 9 1 ^ ..................................... 1«.-5 31/3M. 25 ...
30th Jaunarj 1919 • * • * • U«^31/8to. 20 __ ...
6th February 1 9 1 9 ..................................... l«.-5 81/a5d. 400 ... •
13tb February 1919 , . • • . lirb s u m . 5ft ...
20th February 1 9 1 9 ..................................... Urh 31/32d.  ̂ 125
27th February 19] ft . . . . ln.-^8l/32i. • 105
6th March Idld • • . . . . l#.-5 31/82d. 110 ...
ISth March 1919 , . •............................ U -5 3l/32d.
20th Maroh 1919 . »  . . . . l».-5 31/82<T 120 • •
27th March 1919 . . . .  .# ' A ^9.-5 3l/32d. . c 60w

Tota^ .r •31815 1 89,82
• • 1 • ' •



560 ffOCN̂ ClL OF STATE. , [2 4 th  J a n . 19 23 .

‘  STATEMKNT TII-eo«W. '

Statement showinr/ the Beverse Councils*on London sold in tke (^ears 191S'l9 to 
f ^ t92(h21»

Date of sale.

1919-20.
3rJ April 1919 
10th ApHl 1919 .
2 d January 1920 . 
8th January 19 *0 . 
15tb Jani-ary 1920 
aaiid Jauoary 19:i0 
29th JiinuAry 1920 . 
5th February 1920 
12th February 1920 
19th Bebruary 192<» 
26th ^bruary 1920 
8rd March 1910 .
11th March 1920 .
18th March 1990 .
2ftth March 1820 .

T o t a l

1920-21.
let April 1920 
8th April 1920 

,15th April 1920 
22iid 4pril 1920 
29ih April 1920 
6th May 1920 .
18. h May 1920 
20th May 1920 
26th May 1920 
3rd June 1930 
10th June 1920 
IStli June m o  . 
24th June 1920 
]8t July 1920 
8th July 1920 .
1 5th July 1920 
22ud July 1920 .
29t‘» July 1920 .
5tn Auir̂ tft .
12th (\ngust .
19th August 1920 . 
26th AugufC 1920 . 
2nd Sept(;iDber 1920 
7th September 1920 
18th September 1920 
2U Septcmlier 1920 * 
28t\i, September 1920

Bate of 
immediatef.

T o t a l

U.-5 31 
ls.-5 81 32d. 
2f».-3 29/32(Z. 
2«.-3 29/82<7. 
2J.-3 29/82d. 
2« -3 29; 32d. 
2s.- i 29 32(2. 
2«.-8 15 16d. 

2f-l0 27 32(1. 
2«.-10 7/32d. 
2#.-lO 5 I6d. 
2^-10 1 32d. 
2«.-8 8 32̂ . 
2«.*7 5 16d. 

2«.-5 81/.^2d.

2«.-4 ld;16d. 
2«.-4 3 32d. 
2ir4 7 16d.

17/32d. 
2«.-6 7/8d. 
2«.5 8/16(7. 

,^.-6 ll/82d. 
^  2#.-5id. 
2a.-5 18 82d.

2e -5d 
2«.-4 27/82d.

2«.-4 5/8d. 
If.-ll 19 82a. 
1#.-U  I9,82d. 
: , . . l l  19/32d. 
U ..11 19l^2d. 
U-Il 19/32d.
H.-ll 19/8;V.
I , -II 19/82d. 
1,-11 19/82J. 
l«..ll 19/32d. 
1»-H 19/82d. 
U .-ll 19/82d. 
UrU  19/82d. 
U .-ll 19/82A
1,..11 li/m.
l$ -n  19/82d.

Amonnt told 
at each sale. 

(In thouaanda 
of £.)

12S
26

770
m
300

2.000
1,3342,000
6,000
2,000
2.U00
2,000
2,0002,000
2,000

Differ#̂ ôe 
between rupees 
reoeived and 
equivalent of 

Bterling paid 
at Rb. 15 per 

(In thousands 
of Bs.)

Rs,

21,644

1,9 88
2,000
2,000
2,000
1,0001,0001,000
1,0001,000
1,0001,000
1.000
1,000
1,000
1,000
1.000
1,000
1,00»)1,0001,000
1,000
1,0001,000
l.OOfr
1,00b
1,000
iooo

16,28,87

"17,92,40



•COMMUNICATIONS IN F E O N T IE E  P E O V IN C E . .
• • • •The H o n o u r a ble  M r . J. P. THOMPSON (Political Secretary): Sir, I 

lay on the ta^e the information ptomiseQ in reply to question No. 14B 
asked by the Honourable Rai Bahadur Lala Ram Saran Das on l̂ he 20th 
September 1922, regarding measures adopted to improve communication?m 
th# settled district# and in the trans-border areas of the Frontier Province, 
and^ames of civil roads and railways built during the last seven years.

{a) Government are fully alive to the necessity of maintaining and improving 
communications in the settled districts as well as in the trans-border areas o f the 
North-West Frontier Provinces and have only been compelled by the existing financial 
strinjjency to postpone consideration of a comprehensive scheme of road con sti^ tion  
and improvement. In the meanwhile the most important work under construction m 
the settled Districts is a road from Draban in the Dera Ismail Khan District to 
Ghazni Khel in Bannu, which is being metalled, r.nd in the trans-frontier, roads 
within Waziristaii a road from Thall on the Kurram in the Kohat District to Idak 
on the Tochi.

(/>) Civil and miUtiiry roads built during the last seven years.

1. Kam Shilman-Loi Shilman section of the Landi Kotal Kam Shilman-Loi
Siiilman road. ,

2. Two miles of road on the Peshawar-Michni section of the Peshawar-Michni-
Shabkadar-AJjazai road.

3. Kaur-Khirgi-Jandola-Kotkai-Sararogha road.

4. Charsaddtt Tangi road. "

JiaUwayi .̂—Railways in the Frontier Province are included in the North Western 
Railway System and for particulars of the railways built dorine the last seven years 
the IIonourHble Member is referred to the History of Indian Railways corrected up 
to the 31st Marcn 1921, a copy of which is available in the Library of the Council 
of State.

MUSLIMS, HINDUS. ETC., IN GOVERNMENT OF INDIA SECEE- 
- TAEIAT. ' •

I'-

The H on o u rable  M r . J . CRER^R (Home Secretary): Sir, I lay on the 
table the statement promised in reply to question (No. 89, dated 11th Sep­
tember 1922), by the Honourable Khan Bahadur Sir Ahmedthamby 
Maricair legarfing the number of Muslims, Hindus, etc., employed in the 
Government of India Secretariat.  ̂ ’

.( •«61 )



'56^2 ( W x i s o i h  OF STATE. f24TH J a n . 1923 .'

1

■ i

.fe

I
«

■•S

gs
g
I

<s

< «  
a

I
i
’BI
OB

i I
s  :
1*  ̂ 5
J  St

i I

«(s

1.

w

a
Ofi
0•m
2o

u

M
(4
n

*Xi«iodinax» :

-̂ aaavouoj | a o c o c » k O ' « « O k O * < 9 ^ - f - l ^

Mm
B

'Xi«J0dlD9X«
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t  ̂ % •
•‘jbL lG Y  OF H l^  MAJESTY’S GOVERNMENT WITH REFERENCE'
; • TO THE G O Y E R m E N T OF INDIA ACT. • •

The H o n o u rable  Mu. J. CRERAB^ (Hor»e Seoretar>0: Sir, I lay on 
the table a copy a Despatch from His Majesty’s Secretary of State for 
India, No. 62-Public, dated the 2nd November 1922, regarding the policy of% < 
His J^ajesty's Govemyient with reference to the Government of India Act.

____________
I ndia Office , L ondoi^  ,

Snd, November 1922.
Public,
No. 62.

T o  H is  E x celle n cy  th e  R ig h t  H on o u rab le  th e  G o v e e n o e  G e n e r a l  of  I n d u

IN COUNCTL.

M y  L o r d ,
More than a year has elapsed since Your Excellency’s Government forwwded to.

_  ...  ̂ . 1  my predecessor the report of a debate ^which took
a Iv ^ ,J ^  ot l { ^ A H  P'®'* Legislative Assembly in September ofQoiem,mnt of hulva Act.  ̂ ^
recommending that the Secretary of State should be informed that the Assembly 
was of opinion that the progress made l»y India on the path to responsible govern­

! ment warrants a re-examination or revision of the constitution at an earlier date 
than 1929. On the 28th February last my predecessor stated, in reply to a question 

; put to him in the House of Commons, that he intended to address a Despatch to 
i-Vour E.xcellency’.s Government in reply to this motion, which would follow gener^y 
[ the lines of his speech in the course of the debate on the address a fortnip;ht earlier. 
iCirciHnstances, however, prevented the fulfilment of this intention, and smce it has 
fallen to myself to make the reply which it is desirable that the Assembly should 

[ receive, I do not imagine that Your Excellency’s Government will have expected that 
T should address myself to so large and important a question without mature consider­

.. at ion, even thougli some further delay was involved.

2. The result ot my consideration is that I have little to add to, and nothing to.
qualify in, the statement of the case made by my predecessor in the concluding ^ r -
tioiis of his speecu in the House of Commons on the 14th February last. The pmicy 
deliberately adopted by Parliament in enacting the Act of 1919, and recently re­
affirmed by the present head of His Majesty’s Government, was to provide an mstal- 
ment of self-government, but at the same time to make further progress in that 
direction dependent upon experience of the practical results achieved in the working 
of the new constitution as a whole. It would have been a matter for surprise had

-any speaker in the Indian debate of September of last year attempted to jprove as the 
result of six months’ experience of a new constitution that its possibilities were 
exhausted and that nothing renuiined to be learned from further experience of its 
operation. No such attempt was made, and the arguments used in support of the 
motion consequently lose some of their cogency in my view, for thr^e reasons. In 
the first place, they assumed that progress fs impossible under the existing constitu­
tion, and can be achieved only by further amendment of the Government of India 
Act. This assumi tion I believe to be fundamentally erroneous.

3. The outstanding feature of the change made by the Act of 1919 was that it 
provided British India with a progressive constitution in place of an inelastic system 
of government, and that consequently there is room within the structure of that 
constitution for the Legislatures to develop and establish for themselves a position
in conformity with the spirit of the Act. *• • . . •

4. In the sect>nd place, however great the ^erits  shown by the Legislatures as ^
f. whole and by individual meiibers (anVi I am lar. from wishing to undeciftie them),*
the fact remains that the merits and ̂  capabrlitiesr of the electorate h%ve ftot yet betn 
tested by time and experience. The foundation of all constitutional development 
must be the pre^yce of a vigorous and instructed body of public opinion operating 
not only in the Legislatures, but— what is even more important— in the constituenqies. 
Until this fmmdVtion has been firmly 1|̂ id» progr̂ ess would not be assisted* and might 
indeed be retyded, H fresh responsibilities were added to those with wlftch th€» 
electors hav^ so lycently been entrusted.  ̂ •

• V ( B a 7 )
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' * '  ' •5. Thirdly, the new constitutional machinery has to l>e tested iif its working as 
H whyle. , Chanfî es have been made as the re^lt of the Act of 1919 in the coi/iposi- 
tion, powers, and res^nsibilities not only of the Legislatures, but also of the execu­
tive Governments. No estimate pf the ^success of the new ^stem /lould pretend to 

^completeness whicii was not based upon proof of the capacityi of these bodies, as 
'now constituted, to administer the duties entrusted to them— duties which, from the 
^point of view of the public 'welfare, are at least as important as those of the Legis­

latures; and trustworthy proof of such capacity can only l)e«established by experience 
of the extent to which the increased association of Indians in the sphere ofy«xecutive

tresponsibility has justified itself in practice.
6. J would add that, even were these reasons for patience less cogent, an opinion 

bas4d upon six months* experience of its working that a new constitution, in the 
•elaboration of which over two years were occupied, stands in need of revision, is 
hardly likely to commend itself to Parliament, sinc<̂  it is clear that sufficient time 
has not elapsed to enable the new machinery to l>e adequately tested. It would,

. in fact, be without precedent if a constitution, deliberately framed to provide a 
b ^is for development in whatever directions experience may indicate, were to be 
lirought under review within a few months of its' inauguration; and indeed any such 
process could hardly fail to deprive the constitution of a large element of its value, 
l>y determining prematurely the precise directions in which further progress is to be 
made.

7. I ihaAl be glad if Your Excellency’s Gk>vernment will cause copies of this 
'Despatch to be laid on the Table of both Chambers of the Indian Legislature.

I have the honour to be,

My Lord,

Your Lordr.hip’s most obedient, humble Servant,

. (Signed) PEEL.

I

EMIGRATION TO THE STRAITS SETTLEMENTS AND MALAY
STATES.

The H onourable Mr. B. N. SARMA (Revenue an(i Agriculture Mem- 
^ber): Sir, I lay on the table, in pursuance of the provisions of sub-section (2) 
•of section 10 of the Indian Emigration Act, 1922, a draft notification 
specifying the terms and conditions on which emigration for the purpose of 
unskilled work shall be lawful to the Straits Settlements, the Federated 

-Malay States and the Unfederat^d Malay States.

,No.

G o v ib n m b n t  of I n d ia .

DEPABTMENT o f  r e v e n u e  >N1) AGRICULTURE.
It "

(E m c a u T io ir .)

Delhi, the January 1923. 
i

NOTIFICATION. ‘

In ‘exercise of t^e powers conferred by section 10 of the Indium Emigration Act, 
1922 (V II of 1922), hereinafter referred to as “ the A c t” , the Governor Genaral in 
Council is pleased tc issue the foUowinff Notification in the form which it has been 

, approver* by both Chambers of the Indian Legislature ^
, Emigration to tCie Stiyiits 8ettlemei);^«, the Federated Malay, States of Perak, 
5;elangor, Negri-Sembilan and Pahang and to tKfe Unfederated ‘Malay States of
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. • • * • • *
►%Kedah, Perlis,-Johore, Kalantan, Treiigganu and Brunei for the purpose of unskilled 

•wo* shall be lawful on the following^terms and conditions, namely  ̂ ^

(1)'The emigrant shall ^
la) have been^recruited by a person licensed for that purpose by and responsible 

to an officer (hereinafter called the Emigration Commissioner) appointed 
by the Government of the Straits Settlements and by the Governments 
the Federated and Unfederated Malay States, or '

applied direct to the Emigration Commissioner for an assisted passage 
and have been accepted by him.

(2) The emigrant shall not before leaving British India, have entered i»t^ any 
<^ngagement to labour for a period exceeding one month.

(3) Engagements to labour entered into by an emigrant in Malaya for a period 
•exceeding oipB month shall be void.

so desired by the Governor General in Council admit and give all facilities to an Agent 
appointed under section 7 of the Act.

(6) Within one year of his arrival in the Colony any emigrant who has been 
Assisted to emigrate at the cost of the Indian Immigration Fund shall, on 
satisfying the Agent appointed under section 7 of the Act that his return 
to his home is desirable either on the ground of the state of his health or on the 
ground that the work which he is required to do is unsuitable to his capacity, or that 
he has been unjustly treated by his employer or for any other sufficient reason, be 
repatriated free of cost to the place of recruitment and the costs of such repatriation
shall be defrayed by the Government of the

(6) i f  at any time there is no Agent appointed under section 7 of the Act, the
S ' a n k  Fea.»ted«rin“d”» ,r M .U , SUte. **>all appoint a person to perform
the duties of the Agent as set forth in Clause 5.

(7) There shall be no evasion of the provisions of the Act by the conveyance 
through foreign ports in the Peninsula of India of persons who would be emigrants 
for the purpose of unskilled work if they departed from British ports.

(8) The Government of the shall furnish such
periodical rewrts and returns as may be required from time to time by the Govern­
ment of India in respect of the welfare of the persons emigrating to the colony in 
accordance with this Notification.

BMiaRATION TD CEYLON.
The H o n o u rable  M r . p . N. 'SARMA (Revenue and Agriculture Mein- 

ber): Sir, I lay on the table, in pursuance of the provisions of sul/- 
seotion (2) of section 10 of the Indian Emigration Act, 1922, a draft noti- 
licatipn specifying the terms and co&ditions on which emigration for the 
purpose of unskilled work shall be lâ /v̂ ul to Ceylon.

No.

 ̂ G overnmbnt o r  B n>u.

DEPARTMENT OF REVENUE AND AGRICULTURE. ^

t (EiaoaATi^N.) . ♦
, ■■ ---------—  • • •

•  ̂ Delhi, the January 19tS, • •
• • 

NQ^riFICATION. ^
In exeroife of tlft powers conferred by section 10 of the Imlian Enugctatian Ac*l, 

1922 {VII of 1022), herekiaftei^ referred t<t as “ the Act^', the Goverdor Oeneral*in
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' '  . . . r  ̂ i '
Council is pleased to issue the following Notification in the form iit which it has been 
approved by both Chambers of the Indian Legislature :— •

“ Emrgrartion to Ceylon for the purpose of ulnskilled work shall be lawful on the
following terms and con'ditions, uamely :—

(1) The emigrant shall— '  * I
 ̂ (a)‘ have been recruited by a person licensed for that purpose by and responsible

to an officer (hereinafter called the Emigration Commissioner) appointed
by the Government of Ceylon, or r r

 ̂ {b) have applied direct to the Emigration Commissioner for an assisted^flissage
 ̂ and nave been accepted by him.

(2)^Tiie emigrant shall not, before leaving British India, have entered into a 
contract of service for a period exceeding one month

(3) Within six months from the issue of this Notification, or within such further 
period as the Governor General in Council may by notification appoint, i^e Legisla­
ture of Ceylon shall have enacted that any contract of service for a period exceeding 
one month entered in ^  by an emigrant shall be void.

(4) No part of the cost of his recruitment, subsistence during transport, or transport 
shall be recoverable from any emigrant and all expenses in this connection shall be 
defrayed from a comiBlo  ̂ fund to be raised in such manner and managed by such 
agency as may appear suitable to the Colonial Government.

(5) The Government of Ceylon shall at any time when so desired by the Governor 
General in Council admit and give all facilities to an Agent appointed under section 7 
of the Act.

(6) Within one year of his arrival in Ceylon any emigrant who has been assisted
to emigrate at the cost of the common fund referred to in clause (4) shall, on satisfying
the Agent appointed under section 7 of the Act that his return to his home is desirable 
either on the ground of the state of his health or on the ground that the work whiclj 
he is required to do is unsuitable to his capacity, or that he has been unjustly 
treated by his employee, or for any other sufficient reason, be repatriated of cost
to the place of recruitment, and the costs of such repatriation shall be defrayed by 
the Government of Ceylon or the Ceylon Planters' Association. ^.

(7) If at any time there is no Agent appointed under section 7 of the Act, the 
Gk>vernment of Ceylon shall appoint a person to perform the duties of the Agent as 
set forth in clause (6).

(8) Within six months from the issue of this Notification, or within such further
period as the Governor General in Council may by notification appoint, the Legisla­
ture of Ceylon shall have enacted that no payment made in India by a recruiter to an 
emigrant to enable him to pay off debts L^fore emigrating shall be recoverable.

(9) The Government of Ceylon shall furnish such periodical reports and returns as 
may be required from time to time by the Government of India in respect of the 
welfare cf persons emigrating to Ceylon in accordance with this Notification.

BUSINESS OF THE HOUSE.
The H o n o u r a ble  t h e  PEESIDENT: The Council will take unofficial 

business to-morrow. I will now ask th^ Honourable the Leader of the- Hous^ 
if he can make a statement in regard to the course of official business.

The H o n o u ra b le  D r . M ian S ir  M U H A M M A D  S H A F I  (Law Member): 
Sir, 1 understand that the next ^meeting of this Council for official business 
will be held on the 29th January. The only item of official business at 
present residy for that dale is the motion that the Bill further to amend iJae 
Griminal Tribes j^ct, 1911, as passed by the Legislative Asse^mlrly, be taken 
into consideration. On the 31st January, ŵ hich is I underst&nd the next 
Official daji^^Govemment will give îme for the resumption of the discussion 
on the Hindii Ceremonial Emoluments Bill. The course of further business 
ir. this chamber wijl be determin^ by the progress made in another place 
with the Bill to amend the Code of Criminal Procedure.

The QounciUthen adjouroed till Eleveni of the Clock on Thursday, the 
2bth January 191Mt /   ̂ _




